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SHRI . HANUMANTHAPPA: ile
<an overfly, Madam,

THE DEPUTY CHAIRMAN. i
think, you wers doing it.

We have to Lave a stop-over, a
technical halt,

STATEMENT BY MINISTER

INCIDENT AT SATO DHARAM PUR
OF FATEEPTYR DISIRICT OF
UITAR PRADESYH

THE DEPUTY
Minister,

CHAIRMAN: Mr.

SHRI SUBRAMANIAN SWAMY
(Uitay Priadesh) We have not got
¢Opies of the statement

THE DEPUTY CHAIRMAN. The
cppies are coming.
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THE DEPUTY CHAIRMAN; Thére

_are 3 pumber of Membbrg 'who are sbek-

ing clarifications. Shrimeti Jayemthi Ne.
tarajan, :

SHRIMATI JAYANTHI @ NATARA.

JAN. {(Tamil Wadi) ‘Madass, I - would

lite to shemk -the; Migister . -for having
come tup with the statement at least mow,

Madam, on Friday when we were rais-
ng the issue and requesting for the state-
Government, the hon,

Minister, Paswanji, got wp and accused
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us, those of us who were very vociferous on
this side, of trying to make political capital
out of this situation. The hon, Prime Minister
has visited Fatehpur. I have got press reports
that the Prime Minister and the Chief
Minister of U.P. have also accused the
Congress and said that they would prevent
the Congress Party from trying to make
political capital out of the situation. So,
before I seek my clarification, I want to say
that it is not a question of making political
capital, but if sucti an incident has occurred, I
want to say o, my own behalf that we are not
here to praise the Government. It is our job ,s
the Opposition party to bring out whatever
attrocities have bee, committed, and we are
only doing om job. if something has been
done, it is our duty to point it out. If political
capital arises out of that, well, that is
something which i, incidental. It is nothing to
be ashamed of. It is no answer to such a
serious charge to turn around and say, "You
are making political capital." You come Out
with an answer to what happened. It is no
answer to turn around and ask, "Why are you
making political capital out of it? Tbat does
not silence you completely. Madam, I wanted
to place thig o, record.

Apart from that, Madam, 1 charge this
Government with attempts at a massive
cover-up operation. The reason why [ am
saying this is, because this the hon. Prime
Minister's constituency, ther, has e, an
attempt t. cover up the whole thing in two
ways. One way was that the whole thing was
sought to be hushed up. I do not know how
many of us are aware of this. But the fact is
that it was sought to be hushed up. It came to
light only after more than a month and a half
since the incident had actually occurred. The
reason why it came to light is that the
relatives of the deceased and the relatives of
the woman, Kuchchi Devi came to the Lok
Sabha Gallery and created a racket see. king
justice. This was how it first came to public
light. Otherwise it would have been buried.
Nobody would have heard
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Secondly an attempt was being made even at
the Prime Minister's presence to give a
different version about the incident. It is from
press reports in Fatehpur, which says that the
Chief Minister of  Utter Pradesh had said
something which  was completely at variance
with the statement tbat has been given here,
which is the report of the District Magistrate.
The Chief Minister of Uttar Pradesh  has said
in the presence of the Prime Minister—I
can read it out, but I don't want to waste tne
time of the House—that the deceased was
drunk and that it was a suicide attempt. He had
picked up a quarrel, while he was drunk, with
some people, and had tried to kill himself by
pouring kerosene. The Chief Minister had said
this in fhe” presence of  the hon.  Prime
Minister without being contradicted. The
report of the District Magistrate is
completely different. I don't understand how
the Chief Minister, as late as May 10, can
make such a statement. Very curiously this
fe exactly the stand taken by the man who
ought to be in jail today. I am going raise
that in a miuute. The father of the two people,
who are in jail today. Mr. Arjun Singh, has
taken the same  stand It is very curious that
the Chief Minister of Uttar Pradesh in th-:
Prime Mi raster's presence should echo the
Same thing. This is the curious thing. You will
forgive me if I read it for a minute: "The father
of the two accused in th, Dhanraj murder case
says that the two of them—Raju and
Dhanraj—had heen drinking near the
tubewell and that they were totally drunk by
the time they came to the Chakki where
Raju blacked out and Dhanraj wag told to go
home by some of the villagers. O, reaching the
pond Dh-anrai got enraged at something anj
started hurling abuse, threatening to ssy how
long Raju wil be able to rule the village. The
father, who was seen sitting close to MT. so anj
so, the son of the Prime Minister during the
election campaign of the village, say, since he
was out of the village at the time of the
incident, from

the account which some of the villagers
have given him, Dhanraj after drinking and
shouting set himself on fire and jumped into

the pond. But, he says, he
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does "t know who poured kerosene on
Dhanraj. He demanded a full inquiry into the
matter." It is very curious that this is one story
which the Chief Minister is echoing. 1 don't
understand what kind of justice these peopl,
will get if this is ihe stand of the Chief
Minister who is mot being contradicted by the
hon. Prime Minister.

lhere is another very important point that 1
want to bring t, the notice of the Government.
Just no,, at the end of the statement, hon. Paswa,
Ji said that this Government is determined to
stamp out atrocities, Hon. prime iMnister in
Fatehpur said: "We will set up special courts."
Everybody seems fe think that this Government
is going to set up special courts to stamp out
atrocities against Scheduled Cases and
Scheduled Tribes. I want to remind  th«,
House that it was the Congress Government led
by Rajiv Gandhi which first brought the Bill
and passed it in this House on atrocities against
Scheduled Castes and Scheduled Tribes
and also a Bill making provision for special
courts. At that time, it ., in September 1989,
these  two Bills, which were really effective

Bills  for preventing  atrocities against
Scheduled Castes and Scheduled Tribes,
designated  atrocities, said that these are all

atrocities and the provision of special courts
was made for more stringent punishment.
To say that there wi][ be special courts so that it
can be Speedily tried, I may say, was not
correct. A Bill to that effect was introduced by
Smt. Rajendra Kumari Bajpai at that time.
This wag passed in the Lok Sabha and this was
passed by the Rajya Sabha i, September 1989.
And what hon. Upendra Ji, as leader of the
Opposition, had said at that time was: "I
welcome the Bill. Mere piec. of legislation
iy not enough. There should be political will on
the part of the Union Government and the State
Governments t, implement this."

Now, I want to show you what has
happened later. The Bill was then notified by
this Government. We passed the
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Bill, it was the Congress Government that not
only introduced the Bill, but passed the Bill. It
was the Congress Government, not this
Government. It was notified by thi
Government on 30th January, which was
supposed to coincide with the death
anniversary of Mahatma Gandhi. What has
happened? On the 1st of January this
Government brought out a special action plan,
which said;

"The day this Bill is notified, they will see to
it that every Stat. Government immediately
brings in special courts to try atrocities on
Scheduled Cashes and Scheduled Tribes."
They said that it was notified on the 30th
January. Then, what happened? Let us take
Bihar which " being run by the Janata Dal
where there should not be any problem at all.
Till today, they have not notified any special
courts for Scheduled Castes and Scheduled
Tribes. Madam, I would like to read a very
interesting quotation.

SHRI M. A. BABY (Keraia); Madam, [ am
on a point of order.

SHRIMATI JAYANTHI NATARAIJAN;
Are yo, afraid because I a,, going t, expose
somebody?

SHRI M. A. BABY: I a,, only on a point of
order. Madam, may I kno,, from you what is the
scope of seeking a clarification? Are they
converting a Suo mottt statement into a full-
fledged discussion? Once a Minister makes a
Suo motu statement in Rajya Sabha, there is
scope  for  seeking clarifications.
.(Interruptions) ...In the Rajya Sabha, we have
the scope for seeking clarifications on the basis
of the statement being made by the Minister,
Now, my hon. colleague is taking it to the level
of , full-fledged discussion. May I know firo,,
you whether you are going to give that scope
for every Member? In that cas, it is welcome ...
(Interruptions) ----- I know thatitis a
very sensitive issue and a very important issue
and if it i converted into a full-fledged
discussion, I welcome it. I am not against
converting it into a full-fledged discussion but
the same scope should be
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given to every Member. ... {Interruptions)
. It should be limited to seeking clarifications
only. I would like to have your ruling on this.

SHRIMATI JAYANTHI NATAR.A- '
JAN. Madam. I would be very brief. [ will seek
only clarifications.

SHRI M. A. BABY: Madam, please
give me your ruling. I a, not asking that
she should be brief.

SHRI H. HANUMANTHAPPA (Karnataka):
On our demand this Suo mom statement has been
made because this incident took place in the
Prime Minister's J constituency. We want a full-
fledged discussion and it cannot be curtailed.

SHRI1 M. M. JACOB; One fact remains that it
is a very important subject. We  j requested
for a statement because thi, incident took place in
the constituency of . the Prim, Minister. We
are ver, happy that the statement has been made
today. So please allow the Members to have full
f expression of their thoughts.

THE DEPUTY CHAIRMAN: A, far J

as Suo motu statement is concerned, it
Should be confined to questions only. We
have had a ful-fiedges discussion in this
House on atrocities against Harijans and
backward classes. We have had a discussion on a
Bill also relating to this subject wherein Members
had chance to participate in the debate. On
the demand of the Members, we requested
the Government to come forward with a
statement on a particular incident.  They have
made a statement and I request all the Members
to confine themselves to the statement only and
ask question to that extent.

NATRA- 1
confine myself to
going to ask only

SHRIMATI  JAYANATHI
TAN: Definitely I a,, going to
the statement and I am

questions. When the Congress Party was
heading the Government in I Bihar, Mr.
Paswan has said that the Con- , gress
Government has not even notified | special

courts for Scheduled Castes and '
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Scheduled Tribes. He also said that he
would see to it that it is done immedia

tely. They swore that the moment they
notified it, they will see to it that all the
state Governments will immediately
notify. In the last week of April,
1990 the Chief Minister of Bihar,
Mr. Laloo Prasad Yadav has.

said  that he knows nothing about any such

law_He nad pover even heard the name of such a

1™~ This is what the Chief Minister of Bihar

has said which i in all the newspapers.
f SHRI DIPEN GHOSH

Bengal):
Madam, is she seeking a clarification or
making a speech?

(West

SHRI P. SHIV SHANKER (Gujarat): Madam,
my friends are too technical. This is an allied
matter. We are entitled to ask for clarifications
on the allied matters. All that we have done in
this House. (Interruptions),

SHRI DIPEN GHOSH: Madam, Mr. Laloo
Pra'sad Yadav is the Chief Minister of Bihar. If
he ..(Interruptions)... how the Minister here, the
Central Minister, will give clarification?

SHRI P. SHIV SHANKER: Let him say so.
(Interruptions). It is connecttd with that. After
all, the notification is by the Central Government.
It was said in the action—plan of this Gov-
ernment on the Ist January that immediately
when the Act is not filed for implementation the
special courts will also b- established. It is in
pursuance thereof she is asking. It was the
Central Government which said this. That is why
she is asking.

SHRI DIPEN GHOSH: You have” your party
Membdrs in Bihar Legislative Assembly.  Ask
them to raise it...

(Interruptions).

SHRI P. SHIV SHANKER: Have yon
confiend yourselves to the view that law and
order fe a State subject? Every time, it has heen
discussed here-
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SHRI DIPEN GHOSH: But you can-
mot seek clarifications from the Union
Minister about a statement being made

by the Bihar Chie<f Minister.

SHRI P. SHIV SHANKER: Certainly
we can. (Interruptions), You cannot bul
ldoze this way. [Interruptions).

SHRIMATI JAYANTHI NATARA- j
JAN: Madam, if Mr. Ghosh is right, does it
mean that an incident that occurred in Uttar
Pradesh should be done only in the Uttar
Pradeesh Assembly?

SHRi DIPEN GHOSH: 1 am asking
a question. You have said "Mr. Laloo
Prasad Yadav is reported to have stated like
this. Will the Minister clarify?"
What is that?

SHRIMATI JAYANTHI NATARAJAN:
Madam, I will avoid this controversy. I am
just pointing out...

THE DEPUTY CHAIRMAN: You
confine yourself to hte clarification.

SHRIMATI JAYANTHI NATARAJAN:
Yes. I am confining myself. I am just pointing
out that obviously they do not mean what they

say. The Central Government does not
mean  what it j says. Special courts are
the core of the .issue. I do not know the

reason why jthey all want to join the
cover-up I 'do not know whethe,- they
want to do it. Special ~ courts are the core of
the whole issue. I want to know why the
j special courts do not exist in Uttar
Pradesh 1 was just going to come to the
clarification. (Interruption). T have not
finished 1 was waiting fo, all of them to finish.
In all the Janata-ruled States, including in
Orissa.. . (Interruptions). Mr.  j Patnaik says,
"It is not necessary  to establish a special
court over here." He says that only in States
where the incidence is very high, it is
necessary to establish a special court. And in
Uttar Pradesh, last year, the number of inci-
dents was  the second highest in the '
country. This is this area. Therefore. the
simple question I am asking is: Has the
Government of Uttar Pradesh established
special courts to try atrocities ; against
Scheduled Castes and Scheduled j Tribes or
not? If they have not, why
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they have not done so? They have filed action
under section 302 IPC. And under the Criminal
Procedure Code, why have you not still
established a special court in Utta, Pradesh? When
are you going to do it? When is the Chief Minister
of Uttar Pradesh going to do it? Madam, as the
time is running out, I am asking very pointed
questions. Thi's lady the wife of the deceased, has
been continously asying that the man who
originally tried to molest her was one Arjun Singh.
She has been continuously saying that she was the
one who came along with these people, he was the
one who gave the match and he was the one who
gave it to them to throw. Why is it that this Arjun
Singh has not been arrested? What is the idea of
the two other people being arrest;d when the main
man that the lady hag been talking about Arjun
Singh, has not yet been arrested? My third point
is. why is it that the dying-declaration of Dhanrai
was not recorded? Why i it that you have not
recorded the dying-declaration. of Dhanraj when
doctors were saying that he was in a condition fit
enough to give a statement? Wa; it a deliberate
attempt at a cover-up? The next clarification I
want is: Is it or is it not a fact that the post-mortem
shows that there was no alcohol in the body of the
deceased? Is it o, is it not a fact? The whole story
of the Chief Minister «r Uttar Pradesh that he was
drunlt would be completely wiped out if it is a fact
that there was no alcohol. This is in the post-
mortem report and nobody h.is denied that. Was
there a postmortem report in which it is said that
there was no alcohol in the body of the deceased?
Finally, what was the date of the FIR ? You keep
on saying that the FIR was filed and the incident
happened on such and such date. The incident
happened o,, such and such date and so and so
surrendered on such and such date. The charge-
sheet was filed Jn such and such date. When was
the FIR filed? Why do you hide the date of filing
of FIR and is it or is it not a fact that on this FIR
being refused to be registered they went from
pillar to post, to two Or three police stations and
they all refusedto registe, their

FIR? Madam, finally. I want to say
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before you ask me to sit down, that I do not
know if the Minister has really read the
statement carefully—I am sure, he would
have. It says that the Superintendent of Police
visited the spot and action under Sections 82-
83 of the Code of Criminal Procedure was
taken. Maybe they feel that none of the Mem-
bers will even read\ what the Code of
Criminal Procedure says but I wag interested
to know what the Code of Criminal Procedure
says.

Madam, all that the Code in sections 82 and
83 says is that if there is a warrant for the
arrest of somebody and if that peron is
absconding, in that case you can put up a
proclamation by which you say that the man's
property will bs attached if he does not appea,
in such time. What connection does that such
time. What connection does that have with
this case? According to you, those persons
have surrendered in the coulrt. Why are you
misleading Parliament? I do not understand
what connection sections 82 and 83 of the
Code of Criminal Procedure have with this
case? Please clarify what you mean when you
say that 82 and 83 have been invoked.

THE DEPUTY CHAIRMAN: Shri
Subramanian Swamy. Now please confine
yourself to the question.

SHRI SUBRAMANIAN SWAMY; I always
do. Madam Deputy Chairman, the statement
given by the Minister of Labour leads more like
a report from a Thana than one that should be
placing the whole incident in socio-economic
perspective. Indeed, this is the kind of statement
that was to be made. I am not able to understand
why the Home Minister should not be making
the statement and why Mr. Paswan should be
asked to make the statement. So, indeed an
explanation is owed unless of course in pattern
with what is happening in the National Front
Government, every j aspect of the Home
Ministry is being partitioned off whether it is
Kashmir issue ..; (Interruptions’) .:: But the
report doe$ not read like Harijan welfare,
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it reads like feudal welfare. So i would
like to know from the hon. Minister exactly why
the Home Minister has not replied or the Prime

Ministe, might make that clear. =~ The second
thing is that the subject acquires a  special im-
portance because the Prime Minister's
contituency is involved and we  know that

the Prime Minister shifted his constituency
from  Allahabad to Fatehpur because it was
explained at that time by the "Indian
Express" that a 1"g® numlber of his
admirers and his fellow ~, Jatwalas are in
that constituency. That is how it was
explained. I do notknow if thatwas the
reason, but the fact of the matter is that in such
type of constituencies where there is a domi-
nation of feudal elements, the atrocities
against Harijans have denfinitely increased
according to my information that I have
got from the Home Ministry itself I
would like the Ministe, to-come out with a
statement and give us the facts in the last
four-five months on the basis of the police
report alone which is available in the Home
Ministry, as to what the statistics are on
atrocities against Scheduled Castes in the State of
Uttar Pradesh. Indeed I would say  that the
Prime Minister should bend backward in view
of the fact that somehow an expression has
gathererd around in Uttar Pradesh amongst
the feudal clements that their Government
has come topower in Delhi. So Iwould
like to ask four questions. Firstis, as my
colleague  Shrimati Jayanthi Natarajan said,
why is there not any dying declaration?
After all, according to this, he was admitted
on the 5th. ThO incident  took place on  the
S5th and Dhanraj succumbed  to his injuries
on the 6th and it ig clear that more than 24
hours elapsed. The question is why was not
the dying declaration taken? What is the
explanation? Have they called for an
explanation?  Secondly, not only the question
of FIR but even on the question of this
case being, registered, what i; the date on
which the case was registered? And, it says
here, "As soon as the Prime Minister came
to know about the incident..." and I would like to
know on which date the

Prime Minister came to know of this iuci-dent.



301 Statement by

I once again refer to the interview given by the
wife of the deceased which ha, appeared in many
newspapers. Reading it is blood-curdling. I
would like to know why there is no reference to
it at all. What is the essential reason for this
crime? According to the wife, they wanted her to
be a mistress in the house of the landlord, the
feudal element there, whose name Mrs. Jayanthi
Natrajan hag; mentioned, but which does not
appear here at all. Now, so many newspapers and
newspaps; correspondents have given these gory
details, the interview with the wife and the
distraught condition in which she was and there
is absolutely no reference whatsoever for the
socio-economic reasons behind this crime. Who,,
¥e they protecting? This is what I would like to
know. What is his political background? Is he a
member of any political party? Did he campaign
for any particular candidate ? Thig explanation
the Government owes.

Finally, Madam. since Mr. Ram Vilas
Paswan is the Minister of Labour, the only
question he should be dealing with in his
Ministry, unless he is also designated as the
Minister for Harijan Welfare—I do not know
whether he has been designated like that—...
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f would like to know whether he is aware that
the wages paid to the Scheduled Caste labour in
Fatehpur is between five and eight rupees while
the minimum is Rs, 18/- and one of the issues on
which there is always tension is the awareness
that is there among the Scheduled Caste people,
particularly the younger generation, who are
dema-anding the minimum wage and their
refusal. I would like to know whether the
Government ha* taken any action
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on this to see that the minimum wages are paid
to the Scheduled Caste labourers.

THE PRIME MINISTER (SHRI
VISHWANATH PRATAP SINGH): Madam,
one information I would like to share with the
house because he has asked when I came to
know of it. I think T must share it with the
House. It was when some young people made
some slogans in the Lok Sabha and I came to
know of it that day. I did not know what was
behind it. Some slogans were raised and I
inquired what slogans were raised and what was
behind it. Mr. H. P. Sharma, my Private
Secretary, told me that it is regarding some
incident against the Harijans in Fatehpur. Imme-
diately I gave instructions.

SHRI SUBRAMANIAN SWAMY: Please
do not use the word "Harijan".

SHRI VISHWANATH PRATAP SINGH:
AU right. But that is what he said. I am quoting
only what he told me.

SHRI SUBARAMANIAN
Anyhow, please correct yourself.

SWAMY:

SHRI VISHWANATH PRATAP SINGH: I
am not myself using that word, I am just telling
what he told me.

SHRI SUBRAMANIAN SWAMY: Then
please correct Mr, Sharma also.

SHRI VISHWANATH PRATAP SINGH;
0.K. I am telling you just as he reported to me.
And, immediately, I gave instructions that the
fullest action should be taken against those
persons and I was then informed that action had
been taken.

MISS SAROJ KHAPARDE (Maharashtra):
What was the date ?

SHRI VISHWANATH PRATAP SINGH;
Just one moment. The essense of it—the date is
there—that On that very dvy, that very hour, as
soon as I was informed of it, I informed the
authorities, telephonically
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the authorities were informed to take
the.. fullest action. On this there is
no division in the Hous® so far as
the Schedule” Castes/Scheduled

Tribes or any weaker section is con
cerned. We have to take the fullest
action and the Government has no
hgsjtfation On it and let me assure
you, there is no question of any
cover-up. I need not go into details.
But, in that very constituency, when
I was campaigning, I was fired upon,
along  with  the  members... .(Inter
ruptions)

SHRI SUBRAMANIAN SWAMY: Did
y°u hold any inquiry?

SHRI VISHWANATH PRATAP
SINGH: .. by those feudal cele
ments to whom tickets were given
against our candidates and, after that,
an SC Or ST man, our agent, was
killed by them. And when you were
in power he was the accused *d he
Was Just moving about free. The
difference now is as soon as we came
to power we locked wup that person
who  committed that Dungaria crime
as well as the person... (Interrup'
tion)

SHRI SUBRAMANIAN SWAMY: You
have not given the date.

SHRI VISHWANATH PRATAP SINGH:
That I have to find out trom the Lok Sabha
proceedings.

SHRIMATI JAYANTHI NATARAJAN:
You should have locked up these people.

MISS SAROJ KHAPARDE: Did Please tell
us the date before the clarifications a-te over.

MISS SAROJ KHAPARDE: Did they
surrender er were they arrested?

SHRI VISHWANATH PRATAP SINGH:
They are in jail.
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«SHRI  H. HANUMANTHAPPA: What

about the date?

SHRI VISHWANATH PRATAP

SINGH; It was 10th.

SHRI H. HANUMANTHAPPA: Tenth of
which month? April or May?

SHRI SUBRAMANIAN SWAMY: It takes
five days for the Prime Minister to know what
is happening in his constituency.

. Sto WATMTHERT T (IU(&TATT) &
dew, ... (WAWW) a8 e ¥
T IAFT Yl AN 4 T M W
oA W 1 @ S8 A ot
agfa sfr ar o arfs & e
T fser sty fearqrg Bt AL
1 FEUR T Fwr @A oo
AT IR AR K O T qE 2
fortr fx a1 @™ M aar s ?
RL A AviErT agh 9g § wew
T T T AT wiid F yarawd
R sgfag snfh, e afs & s
1 faer ¥ &1 9ar 7E v o
SAF! FROIDIEAY ¥ qerar @ g o
gz At SN FT wWMw § Iuy
TAFY TAT TN MY T AT F Arg
ag aat ¥ |W £ |

TR §Qw g ¢ F aardn
A Rt Y ¥ AT mEd §,
WA AT 577 fE 10 ardw ¥ oay
3T A% 10 1% [dw & o9 ar
10 qIrg 7€ A oY ?

Wt faeAtg g fag @ sdw
1t L (")

#it geqry fag gamw (drar) o
& qrad gaqm NET o o 2R
| atw SuAAT wigm e -
fewest oo & fom g faur, &t
T A8 A & fF oaesT e
Tfue a9t & 6l A afee
TOF 1§ ey Ad Fr R osar
gat | 10 adF ¥ IFT Ww 14
7§ @1 7 g WY ag a1y 5 A
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g% #a1 dma gt ¢ 7. . (Wwwm)
AT ZAJT At T3 {2AT RAT A frvrqI
Ae AfsT Ja wF Al A13AE

g8

ot faega v Vg 6 ag
IHY q9a ¥ fear #1T u§ AA
gat f5 a3 9w & @k’ ¥ Az

Tz E wiv vl g% Sw 7 & AT
7 I% fRar agrei W U A
FMfs@ € € @a AR 5T ¥ @
T g4 6 4 7@qF A9 WHFAY )
.. . {za=am)

THE DEPUTY CHAIRMAN: Now
{ call Mr. Bhandave,

SHRI HARVENDRA SINGH

HANSPAL: Madam,

THE DEPUTy CHAIRMAN: No, )
am not allowing you, I have called
Mr. Bhandare, (Interrupvions) No, 1
am in the Chair I am not allowing
interruptions like this. You cannot
be getting up like this when 1 am
callilmg Mr. M. C. Bhandare.

ot geger Vg gaaw @ A< am
oAy fym &, zefow & fod 5
AT argar g, R ooz gmar fs
FNQ WRBITH OFT AT A A I
g SEETEARTT 8t & Sy o4
¥ ag w2 7 I wawr Aad
... (smawm) 2z I sedifeRwa
a8t & 5 ozwrd A & Tm gar
grar ar | fam g A IifEeea
.. . (smare)

=t faraare gate  fag : defear
F AL AT gar AT I an y¥
aw g’

T ot @wE @[3 am
FZg & wow fw agtdwr g ww
frg 1 .. (smEem)

N gEw fag daa: oz 9
e T8 & )
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THE DEPUTY CHAIRMAN: Mr.
Bhandare, please ask your questions.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE (Maharashtra): Thank you,
Madarn. This is a very grave issue and 1 want
to dispel the misgivings or <he apprehensions
that just because we had discussed the
atrocities on Harijans in general we should not
discuss this specific issue. 'Specific' always
excludes the 'general' ...

THE DEPUTY CHAIRMAN: That is
exactly what I said. Discuss the specific issue.
That is why the Mi-lister has come forward.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: And it is regrettable that though
this issue was first raised in this House on a
special mention by Sardar Ahluwalia ji, and
thereafter by me whp, I initiated a discussion on
%e report of the Ministry of Home Affairs on
the 30th, it has taken 14 days for the Govern-
ment to come out with a SUO mntu statement.
This speaks volumes because it is not a question
of a mere atrocity. This i* symbolic; this is
symptomatic. And if we do not < urb this in
time, this is an infection which is irreversible,
which will spread like a wild disease in various
parts of the country. That this happened in the
Prime Minister's constituency is all the more
regrettable. I think, right o, wrong, by now a
Member of Parliament from a particular consti-
tuency is supposed to be a mirror of the urges,
hopes, frustrations and despairs of the people of
that constituency. Therefore, he is supposed to
rush whenever there is any tragedy. He is
supposed to share with them happy occasions
when there is a marriage in the family er
something of the kind ¢ And, therefore, it r?al-ly
baffles my imagination, my comprehension, that
the Prime Minister should not have known this
incident for , period of six days, from 4th April
or Sth April tiU 10th of April, and it was a
sheer accident. [ am
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glad some workers of the Congress party were
there, otherwise he would have been ignorant of
it even today. He learnt, as he just " explained,
only when there were slogans. Now, this
statement is again so shoddy 1 wish something
could be done in a matter of this importance
which I said is symbolic. There was no answer
that the Prime Minister chose to change his
constituency on caste considerations when he
had earlier won the election from Allahabad
which turned or changed the history of this
nation as many people claim.... (Interruptions)
There is no answer at all. ~ (Interruptions)

=t Tiw faerra wremTmy : FiE-
U ST FrEE wiyw PR IEIT E
LK)

SHRI KAMAL MORARKA (Raj-
sthan): Madam, I am surprised at
Mr. Bhandare's way (Interrup
tions) Everybody knows  that  the
AICC-I had a computer which gave
the caste analysis in each constitu
ency. The  National Front  Govern
ment had no such, 4. (Interruptions)

SHRI MURLIDHAR CHANDRAKANT
BHANDARE; Are yo, really suggesting that for
your Prime Minister, and the country's Prime
Minister, old habits die hard’

SHRI VISHWANATH PRATAP SINGH:
And the plina was diverted. What happened * « -
. (Interrupt tions) It was ty land at Kanpur. It
was brought back to Delhi. (Inter-ruMions)

st e Tmw fag (fazw)
T I 0% 4% qgA & WG q@ WA
1 agw g wfgw

SHRIMATI JAYANTHI NATARAJAN; On
caste considerations.... (Interruptions)

SHRI VISHWANATH PRATAP SINGH;
This is wrong. It is totally
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rebutted, it has no basis. (Intemep-ticms)

SHRI PRAMOD MAHAJAN (Maharashtra):
Let it be on record that Mrs. Jayanthi Natarajan
says that it is her right to derive political mileage
out of this incident, (/nterruptions)

SHRIMATI JAYANTHI NATARAJAN; I
said that it is the job ot the Opposition to expose
what the Government is doing.
(Interruptions)

DR. G. VIJAYA MOHAN REDDY (Andhra
Pradesh): What action had. your Government
taken ?

SHRIMATI JAYANTHI NATARAJAN; I
said that political mileage results from tembie
incidents.

SHRI PRAMOD MAHAJAN: She says that it
is her right to take political mileage out of this
incident.

SHRI HARVENDRA SINGH HANSPAL:
Why is he putting words in her mouth? Records
will speak.

THE DEPUTY CHAIRMAN'; 1 will look
into the records.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: Madam, I am glad that it has
been clarified ar> a fact that for no reason
whatsoever the Prime Minister changed his
constituency from Allahabad to Fatehpur.

(Interruptions)

st e fey (famre) o
HE, 9EE AW WIS, S fagwaiy

yam fae & 3 9= R S
[aq fsar g, IH SRu A HAv

aft 41 ... (gaw) L.

SHRI VISHWANATH PRATAP SINGH: I
want to put the facts right. Before this, I was in
Rajya Sabha. Ther, was no particular con-
stituency. Before that I was elected from one
poor segment of this constituency of Fatehpur.
You forget the
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facts. So, 1 have not
constituency.

changed my

THE DEPUTY CHAIRMAN- Mr.
Bhandare, let us forget about the con-
stituency. You speak about tne incident in th4
constituency.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: 1 think we all know the
difference between an Assembly segment and a
Parliamentary constituency. If this is the
reason, then I am glad tt at the hon. Prime
Minister has really given us no reason. Now i
come to very specific points. It is widely
believed that this gentleman, Arjun Singh or
Raju ; Singh or somebody else or the two sons..
have been ve’y active worRers of the Prime
Minister and, in fact, they were running an
election office of the Prime Minister in the last
elections.

SHRI VIRENDRA VERMA
Pradesh); One hundred per cent wrong.

(Uttar

SHRI MURLIDHAR CHANDRAKANT
BHANDARE; You did not see | the office. Did
you see the office? Have you seen Arjun Singh
or Raju Singh? I am glad.

SHRI KAMAX, MORARKA: What kind
of logic is this? Mr. Bhandare has not gone
there,

SHRI MURLIDHAR CHANDRAKANT
BHANDARE; The Prime Minister is here
and he can answer. Why are you all getting
up?

The third poi.it that I am making is this.
According to me, it is tragic to find that
though the Prime Minister gave directions to
arrest the people, they could not be arrested. |
do not know at what time the instructions
were given. But nobody can surrender
himself in a court before 10 o'clock or 11
o'clock next morning and I cannot believe
that for over a period of 16 hours at least
these people could not be  arrested
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by the Police. They only surrendered themselves,
in the court the nest day. Again that speaks
volumes about the inaction of the police and the
way they pay heed to the directions of the
Prime Minister and the mannei in which the
directions of the Prime Minister are obeyed.  If
anything, they could have been arrested in an hour
or half an hour with the wireless, the Police
network and the arm of law.  Please explain
this  delay between the time w"" the Prime
Minister gave directions and bow they
could surrender only the  next morning in the
court. There is no explanation at all.  Very
serious things have been sai, about the
illegal demand of just by a member of the family
who is one of the accused. I do not know whether
he has been brought in as an accused. There
isnot even one word about it. The-honour
of a laly continues to be of the greatest
importance for us- But this Government has
thought it fit. not to refer +oit. 1 would like to
know whether it is true o, it is false and whether it
is invented. Nothing has been given. The worst
is  that you are adding insult to injury. You are
rubbing salt into the whole thing by coming out
with a statement like this.

I have on, more thing to ask. And it is this:
Why is it that till now this matter had not been
further investigated because it is over a month
and a half now? Why is that no further report is
to ho found of tha* investigation? The statemen!
does noi, take us beyond the First Information
Report.

Madarn, this is not the first time. We have
seen that daughters-in-law of very respectable
families have been alleged to have been
murdered and then it was explained that it was a
suidide. It is another case. I am afraid, the way
the things are going on, these people wi'l get the
protection and probably the theory of suicide
will even stind. What I want to say is that in
these cases, the FIRs
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ar, doctored, tney are even changed ( because
those who have the power to commit such
oiience also have ihe power to suppress the
evidence to prove that offeiee. And I QO not se?
as to what is being done to see that such kind of
suppression does not take place on a v”ry serious
issae like this because if this can happen with
impunity i, the Prime Minister's constituency, it
can happen with greater impunity i, any other
constituency. We are at the crossroadis. And I
will only reo.uest the Prime Minister at this stage
to assure us that wit]lin a period of three months
all those who are guilty will go through the
process of trial because as I have said before, it
is an FIR Government. Nothing goes beycnd
lodging of an FIR. And I am happy that the
Prime Ministe” is here ")e cause in the next five
years, we will have many occasions to go
through. the various FIRg which have been filed..

SHRI VISHWANATH PRATAP SINGH. I
am not one who shies away who does not come
to the House when the discussion comes up
regarding him.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE; Very y.ll. But mark my words
that nolhing will go beyond the stage of
registration of FIRs. Mark my words. And I
who stand for all culprits to be booked without
distinction of the status they enjoy, am very,
vpry unhappy that the FIRs are being lodged
onlv against the burenucrals, and those who are
supposed to be really guilty are never
mentioned 'n the FIRs. Therefore
..(Interruptions) ... may I end up with asking a
elef?r cut answer as to the time table by which
they will complete t, trial in this case?

Thank you, Kadsm,

THE DEPUTY CHAIRMAN: Shri j Satya
Prakash Malaviya.
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SHRI GURUDAS DAS GUPTA (West
Bengal): Madam, I would like the Govern~
ment to understapd that this incident that
had occurred in the constituency of the
Prime Minister involves greater questions;
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not only arising out of thm parcticular in-
cident, biit a numbeér of &s. There-
fore, if there has been an}' Aaxily, it hes
to be probed and if thete has been any
faiture, it must not be condoned because,

~ when a women is raped, it is not the body
of the person which is raped, it 15 not the
modesty of the person which is Dutragod,
it is the honour of the country v)bc:ih is

"outraged, Therefore, the Govemmen( has
to ensure. The Government has to suy
whether there has been any failure on the
part of the locgl agencies.

While saying so, Madam. F munst confess
that this singular incident of outraging the
modesty of a woman, more so, a meriber
of an unpnvileged oommumty hias been
caZTa vnemal status, an uanssally: apecial

Sl th> mefn. by this hon. Hguse
and by many other persons, This is where
politicalisation, the unusual politicalisation,
of the issue takes place. Naturelly, it lesds
to partisan thinking amd partisan outlook.
When somebody was speaking of uncover
ing operations,...

SHRI1 DIPEN -GHOSH: Covering: opeta-
tions. Not uncovering operations.

SHRI GURUDAS DAS GUPTA: When
somebody was speaking of covering opera-
tions, I thought of vncovering some truth.
When somcbody was saying that something
was being covered up I thooght of um-
covering an incident, In 1987, in a consi-
tuency. in an area, which is known as
*‘Arethi’ wherefrom a particularly impor-
tani person was elected, the wife of oanb
Mr. Rajkumar was raped and it was widely
‘mentioned everywhere. But at that moement
of time, the person who was elected from
that area, or, the Government which was
ruling the country at that time, did not
issne a statement, did not have the cour-
tesv of coming to the House...{Interrup-
tionsy

SHRIMATI JAYANTHI NATARA-
JAN: Madam. on a point of order, (In-
terruptions)

SHRI GURUDAS DAS GEPTA:
Madam, this s how the issue is being poli-
ticalised, If a woman is murdered. ..

SHRIMATI JAYANTHI NATARA-
JAN: Madam, how are you allowing this?
(Imermpn‘am)
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SHRI GURUDAS DAS GQP TA: If &
woman it murdered in the coustituency

. of a partcularly impertant person, that

.¢an be dlswlﬁd. But if rape t*es Pplace
in the constigiengy of .another pmportn.nt
person, that cannot be raised. This is how

the issue is being politicalised,

SHRI VISHVIIT P. SINGH (Mahara-
shira): I would like to know from the
hon. Member whether he raised this issue
in 1987 (Inrerruptions) -He did mot raise
it. (Inrerruptions)

SHRI GURUDAS ' DAS GUPTA:
Madam, I seek your proiection. 1 would
like to be informed whether 1 can Jpeak
in this House or.mot, (Interruptions)

SHRIMATI JTAYANTHI NATARA-
JAN: Madam, 'on a point of order. Whea
we were speaking, some people objected
that we should confine our clarifications
to  thé <dope of the statébvent. 1"Woudd
like to know whether what Mr. Gurudas
Das Gupta is referring to,—aboul. some
1987 lnc1dent—comw within the scope of
the statement.

SHRI DIPEN GHOSH: 1 suppoi! Shri-
mati Jayanthi Watargjan so far her poumt
is concerned that the clarifications have
to be limited to the swo motu statement
made here. But may I know from my
learned colleague, Shrimati Iayamm Nata-
rajan, whether what Mr. B dare ‘'said,
in regard to Ghange of constituency by
the Prime Mml,ster, argse out of the state-
‘ment?

SHRIMATI TJAYANTHEI NATARA-
TJAN: Mypo‘in.tofoi‘derisverysimph
1 am not lilterésted o what he is saying.

SHRI DIPEN GﬁOSH: I ‘am not op-
posed to politicising the issue, because
there is poht:gs behind the issue, politics

of land s, poh;ncs of rmcs
In the fuedal langlo
.there is politics, there is a socio-economic

situstion whlch is %the back of all these
atrocrhes on Scheduled Castes, Harijans,

These things.
Have towm upon dnd ' assessed.

So, T am 1ot opposed to polhiciaing the
issue. If you want to stop such’ Eid of

R LY
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in the country have to change, these fuedal
landlords have to be removed from the
economic scene of the country.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: Madam, I am on my legs. It
cannot go on like that.

THE DEPUTY CHAIRMAN: What do you
want to say?

SHRI GURUDAS DAS GUPTA: I have not
yielded.

THE DEPUTY CHAIRMAN: I request you
to yield for a moment.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: I am one with my friend Dipen
Ghosh that this cfass must be eliminated but I
still say that when the Prime Minister changes
his constituency, these fuedal elements get
encouraged.

SHRIMATI JAYANTHI NATARAJAN:
Madam, I have not finished my point of order.

THE DEPUTY CHAIRMAN: I thought you
have completed and I was getting up to reply.

SHRIMATI JAYAHTHI NATARAJAN: 1
had a lot of material. I wanted to say that there
had been five to six incidents in the Prime
Minister's constituency and, therefore, this area
should be declared as an area prone to atrocities
against the Scheduled Castes and Scheduled
Tribes as according to the Act. They did not
allow me to finish. Now he has gone to 1987
which is totally unconnected with the statement.
(Interruptions) T am not asking you. I am
asking the Chair. Madam, Mr. Gupta was accus-
ing us saying that these people are politicising
the issue, but now I want to ask. what is it that he
is doing? Is he allowed to go into the incidents of
19877

THE DEPUTY CHAIRMAN: This is no
point of order. This is only a point of reference.

SHRI GURUDAS DAS GUPTA: I was
well within my argument. (Interruptions).
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Madam, it is unusual to politicise an incident of
atrocity. If the House can discuss the change of
constituency, if the House can discuss or submit
about other political questions arising out of an
act of atrocity, I am within my right to iell the
Chair that such and such incident took place in
1987 where the Prime Minister did not feel it
necessary to make a statement in the House. At
the same time, I feel that this issue should not De
politicised. Why do I feel So? (Interruptions) _
This is tit for tat. I would not have referred to the
incident if the Members of the other side had not
indulged in narrow politicising of this issue. Let
me come to the very root of the problem.

SHRI JAGESH DESAI (Maharashtra):
Are you justifying? -i

SHRI GURUDAS DAS GUPTA: We are
discussing an atrocity and the action that the
Government has taken on it, but I have ad
different question to ask the Government. If it
not a point of hauling up the culprit after the
atrocity is committed. The point is, whether it is
the National Front Government or tlie Congress
Government, we must prevent committing of the
atrocity. Committing of an atrocity must be
prevented. For that the society or the
Government must say, what wiH be done to
ensure that the raping does not take place,
murder and atrocities do not take place on
weaker sections? I am saying so because there
have been a number of cases. If you look to the
statistics, in the years 1986, 1987 and 1988 the
numer of atrocities on the weaker sections had
been around 15000. It may be marginally less or
marginally 5.00 p.M. high. But generally, the
number of cases of atrocities on the weaker
sections lias been around 15,000 all over the
country. That is the statistics supplied by the
Library of this Parliament. Therefore, the point is
that atrocities were there when Mrs. Gandhi was
out of power, atricities were there when Mrs,
Gandhi came to power.

SHRIMATI JAYANTHI NATARA>
JAN: Madam, you cannot allow all this.

SHRI GURUDAS DAS GUPTA: Atrocity has
a social root. The political leaders do not
understand the point. The atrocity has its social
root. Atrocity has
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its economic cause. If the social root and the
economic cause of the atrocity are not removed,
the atrocity will take place whether in the
constituency of the Prime Minister, or in the
constituency of the ex-Prime Minister, or in the
constituency of the Leader of the Opposition,
whatever it might be. And in future also it will
take place. Therefore the point 1 ask the
Government is, what does it think about bringing
about a radical change in the correlation of
forces in the countryside so that the people
having the land, so that the people having the
means of production, so that the people benig
elevated to the privileged position do not take to
committing atrocities on the weaker sections?
Why are these people made the object of
atrocity? Because their position is vulnerable,
because they belong to the unprivileged class,
because they do not have the land, because they
are depending for the jobs on others. This was
the situtation when the Congress was in power;
this is the situation when National Front is in
power. That is my contention. Therefore, this
continuation of the atrocity has a social base.

My point to the Prime Minister is, is he ready,
it is not a question of pulling up this official or
not, it is not only a question of finding out the
time when the FIR was filed by the local
authorities, it is a question of the new
Government telling the people, this is the action
programme to see that atrocity on the un-
privileged does not take place. T do not want
fire-fighting. I do not want hau Ing up of the
culprits. I want to ensure a situation where the
unprivileged is allowed to a acquire a new
economic status in the society, where their
economic and social position does not become
so vulnerable as it has beiome today in the
society.

So, number one qoestion to the Government
is—it is pretty serious, Madam— does the
Government believe that non-distribution of
surplus land is the reason behind these atrocities
among the common people? Therefore, what
steps the Government believes it can take to
ensure distribution of surplus land in most of the
States, which has not been done?
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Number two, what does the Government
think that it should do to ensure that the
unprivileged, whether you call them Harijans or
not, do have a source of living of their own? For
that, are they prepared to come out with a law
regulating payment of minimum wages, to come
to Parliament for enactment of a law for the
agricultural workers in the country? They have
been promising it for long. They have been
making statements for long. I would like the
Prime Minister to say whether they are ready to
present before Parliament a Bill concerning agri-
cultural workers of the country.

Number three, I like the Government to say
whether it is going to direct all the State
Governments that Special Courts should be set
up immediately. We should not find fault
whether the Congress had done it or not, or
whether this Front has not done it. I want the
Government to tell us whether it is going to take
up the matter of non-setting-up of Special
Courts in the States.

Number four, Government must ensure in
order that this situation is not created that after
some incident has taken place, there should be a
discussion. No, I want a situation to be created
where the atrocities on the unprivileged are
prevented. It is not a question of hauling up the
culprits.

SHRI VISHWANATH PRATAP
SINGH; Madam, I want to reply to this just
now. I quite agree with Das Guptaji that the
basic cause is the socio-economic condition.

SHRI HARVENDRA SINGH HANSPAL: In
Fatehpur. We are discussing Fatehpur at the
moment.

SHRI VISHWANATH PRATAP
SINGH: Fatehpur inclusive... Let me
complete.. .This is a reflection of the
Socio-economic condition. We have
been wherever atrocities have
occurred, that it is basically the weaker sections
that are affected, by and large, when the worst
type of atrocities are there. Therefore, the real
remedy lies is making the socio-ecanomic order
more equitable,. I also agree that this conflict
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ismore intense where land reforms ihave
not taken place. That is why in Bihar, jn some
areas of U. P- and those States which have
implemented land reforms in real terms, there
this conflict is not so much. But the other, the
socio-econonic order, is still there because of
people holding land in benami, flouting land
reforms and  the underprivileged | getting
nothing, and they are forced to see that they get
nothing in spitei of the laws and here comes
the real  clash. Therefore, it is very essential
that land reforms are truly implemented.
The present Governmejnt responding  to his
first point has decided that it will put the land
reform laws under the Ninth Schedule of the
Constitution  so that the indefinite litigation
going on the landless gets the patta but not the
land is reduced and justice is dond

SHRI GURUDAS DAS GUPTA:
Litigation is one aspect. The other aspect
is non-distribution by agencies.

SHRI VISHWANATH PRATAP SINGH:
Yes, in that in my perception, they involve,
also the landless, in the distribution work.

SHRI SUBRAMANIAN SWAMY (Uttar

Pradesh): What about minimum
wages?

SHRI VISHWANATH  PRATAP
SINGH; Just one moment: [ am  coming to
it. Let us be serious.

» SHRI SUBRAMANIAN SWAMY:

Minimum wage is not a joking matter.

SHRI  VISHWANATH PRATAP
SINGH; I am cominr to that point. But I have
not formulated the| grammar to meet all The
points in one sentence. I am coming point by
point; I am coming to it.

In Karnataka there are Land Tribunals in
which members of SOs[STs are there. I think I
will suggest this to the States ( and the Chief
Ministers, that if we have ' to give relief,
ameliorate the condition of any section of
society, that section of sociey should be involved
in the manage-
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jnemt of the affairs of the thing. Otherwise,
vested interests always obliterate it and they are
unable to reap the benefits of it. That is the main
point. Also, in the same light we are coming up
with the proposal for giving statutory status to the
Scheduled Castes and Scheduled Tribes'
Commission.

About minimum wages, here again we want
to come with a Central legislation regarding
minimum wages for rural areas.

SHRI GURUDAS DAS GUPTA; Thank you,
Mr. Prime! Minister, for this answer.

SHRI VISHWANATH  PRATAP
SINGH: Without that there is no remedy. In spite
of the law, social forces have to be put into
action. The destiniefc of nations are not forged
only by legislation. Destinies of nations are
changed when the people and the sections
affected come forward. Apart from that, we have
to rouse them to come forward and make use of
this, and we have to stand by them. That is where
the! Government wiH be tested rvnd all of us will
be tested.

We stand by this proposal. Whatever vou have
said, it is for the Government to see if there are
any lapses and give punishment. But prevention,
as he said, is the basic thing. But if the
atmosphere is there, that if anybody touches the
weaker section he will be punished, that also will
bs a deterrent. That is the atmosphere we want to
build UP-

st e wgwA (@Eros)
SyaaTIfs O9EieT, SarT #Ev F4r
Wﬁa’? & HEE ITH FIAT
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qgeqarT ). .. ( Wﬂ'ﬁ) . kirtdly reconsider the general expression that
she has used about the Rajputs ?
SRt STen Agea : (ATA ) .
%TT':r%'T qran Flgt a ( ma’ﬁ) THE DEPUTY CHAIRMAN: Yes, 1 will

A 55 H@' Eb'g;rré | AfE look into it.

a8 Eﬁzﬁﬁ g ... (vmaam) ot =20 gAwARIaT ¢ dew fewdy
ya<ia, ¥y e qIREL A T FAT
st ae do gafsr (wgrae) T AW X g\ a W @ g
mm%’m"@mw qa:ﬁmz%ﬂmugma‘fms‘ﬂ
afgn, #7172 gy Sytar W HE qTT BRI T ATF T T
%’1 g A qfesw dma ® g 7@ fF o av ¥ qIRC ¥ A
(saerm=) HtE & @Y, 5 aF e fahbree s
A ¥ g gIr TG T ax a%

STrREt qYAt AR TN AT ¥FTL T F9 qif@e gy fhar )
wrew, AN A e @ S F® W vy 7 far w0 i A
Tty %, .. {swmeaw) I g1, R ufeEm dmrd | g1, FAeh

§ £, IO 92T ¥, ag s o w7

ot 2@ Gt gafer : e TN T AT A e wdl d o
¥ oo o S fefedr ¥ owis § T T ARG T FY, T e

(wEaw) T W@ g 4@ A WA § W eig fom, fae ¥
S, (smmaw) W omw dvi TEL WO €, At SEAt a9

T A T 9gA T § i
wifg” & w1 geenm gEoady Sy o
SHRI GURUDAS DAS GUPTA: She HTAAT TIET E, TAFT FAH TEMA
has claimed that much has been done in =X 9 § & % fioury mw § wagge

West Bi'hgd.]. He cannot endure because RED zﬂ'ﬁ' %ﬁ-ﬂ" mﬁag;n' q-'r&ra-rg' |
.. (Interruptionsy .. This is anothey ins- . i

tance of narrow political ising.

R M..:vam. the Prime Minister is here. His

intentions are very clear and he wants to give

st g mwﬂ : WW justice to all these weaker sections and
9T I9 999 dqA Hﬁ g e oppressed classes. I am huppy. His intentions
aifaat HiT qaefE ¢ are very clear. With that hope only people

=7 FT AEATT A o7 S FUTT ACFTA have! elected him fo be the Prime Minister of
T 'Tﬁﬁl"ﬁ' I ATFT % ;r@. a. this country. Across the floor, we can score

% ¥ goFre f? % =T GT'Q" points. But we are answerable to the people.

We have to answer them. I had high hopes that
Fr FW H wo %FT[ AT A Raja Vishwanath Pratap Singhji will change the

QTR HT WU @"TT | SER Ig FATT atmosphere' and he will bring peace. But,
m™rg s [9 1988, 89 ¥ frdY g Madam, 1 am totally disappointed. When the
) mﬁﬂ Ffaat AT sy 9T statement says that criminals will not be spared
w‘ e at any cost, I am totally disappointed. I know
* #HoFmm fakoswm oo that personally he is a very good man. He does
Tem Y & it 1 fegmm ¥ frmm b y v e
N % 3\% not want to associate himself in such a thing.
g ! T T GEd | % FE qUETL & But he is surrounded by such people.
T g' | W9T HIATIT 92y sy ag Sometimes, he has to do a thing which he does
& ¥ 37 mige g=T By TR q@- qﬁ'ﬁ' ) not want to do. anoﬁunately, he was forcgd
tc> do such a job just two days back in
SHRI P. SHIV SHANKER (Gujaraty Karnataka. I do not want tc go into the

Moy T make a sabmission? While T
admire the statement of the new Member
for seeking the clarifications, would you
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details. The CBI had a case. Criminal charges
were there. A controversial college was there.
Much against his ; wishes™ he was dragged there.
(Interruption). T do not want to go into the
details. I admire his intentions. But please: take
care oi the surroundings, of your friends.
(Interruption).

Before going to the questions, Iwnl 'add
one more point. While discussing j
atrocities on Schdule Castes also I had
mentioned this. I take the opporunity of 'saying
it again in the presence  of the j Prime
Minister here. These atrocities are | dealt with
by the Home Ministry  or the \ Police
Department in thei States. And they are
monitored by the Home Mini- : stry at the
Centre. Paswanji is only the Welfare
Minister. He is not a Minister for ; atrocities.
He does not have control overit. Nor is
he monitoring the law and order situation in the
States.  When the subject of welfare comes, let
Paswan-ii come, discuss and answer. When the
i subject of atrocities comes, when it is the 5 aw
and order 'situation in the States, ! when it
is  monitored by the Home Ministry at the
Central, I think the Home * Minister should take
note of it and co*ne  j out with a statement. 1
would like to j point that if the Home
Minister had made I the statement, fifty per cent
of my questions would not have been there.
What , is the date  of ibe..
(Interruption).

st TR feTE qrEATA ¢ FAAATAT
#t, oF favz & fau o g7 e
AFTT | A=W TAFT FFAT A ¢ FF 3
T A fafm B S Ay 3 Ok
o fafredy sy Avrafro et o,
e oo W famw = e Y e
T gy derer fafaedt § famrae
1985 ¥ =79 faar 9 19086 # 2y
Faha fafady F1 o a7

SHRI M. M. TACOB (Keraia) Are the

police officers reporting to the Welfare
Winister?
aft T e T ¢ § 6E @

g fr fers ww Oz dEes
21T T S ATHAT oAF, 38 WY A for
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S/ EHT FIGT 97| A% 9979 I
fafet & oy § 1 3fF 1985
ﬁ\‘lﬁ?.ﬁ‘ AAT WATTT FLH AGeT

BT faar war |
1985 ¥ AR 1 A NF a9
fafasy Fgra dreram amit

SHRI S.B. CHAVAN (Maharashtra):
Madam, it is not proper that the Minister should
ask queistions and the Members on the
Opposition should try to reply to the points that he
has made. But factually, Ido notthink what
the hon. Minister has said is correct. I will re-
quest him to again go through it. Mistake not. It is
only the welfare aspect ~ which was being dealt
with in the Home Ministry. The  special
ministry was created not for law and order
purposes. Maybe, he is having this kind of
information. He will again go through the order
and try to find out whether atrocities on Harijans is
also a subject which the Welfare Ministry is
supposed to monitor.

SHRI DIPEN GHOSH: This Should not be
seen as a law and order problem. This is beyond
the parameters of the law rnd orders problem. If
that is so, because there was atrocity, the Home
Minister is not coming into the picture—this thsy
can say.. . (Interruptions)... It is not a few and
order problem.... (Interruptions).. .

= Ty fasre araE= : # S
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THE DEPUTY CHAIRMAN: Are you
going into these details?.. . (Interruptions) . ..
Who should look after or who should not look
after is not the matter. Everybody should look
after. .. (Interruptions) ... The Prime Minister is
here. He is going to answer everything...
(Interruptions).. .

SHRI H. HANUMANTHAPPA: If on the
Fatehpur incident we' can discuss land
reforms, welfare measures, etc., because they
are the root causes, I can also discuss this. 1
am On the action plan. What is wrong jn that?

THE DEPUTY CHAIRMAN: 0. K.
Go ahead. But be brief.

SHRI H. HANUMANTHAPPA:
When Paswanji was in the Opposition and I
was in the ruling party, both of us had joined
together in asking for this subject to be
transferred to the Home Ministry. That was mr
intention. Even when I was a member of the
ruling party, I had demanded that *his subject
'hould he transferred to the Ho,e Ministry, be-
cause the Welfare Ministry would not be in a
position to do it. If the previous Government
has not done it, thet does not mean that you
should not do it. Please see if it is good and if it
is good, you do it, That is my request. [ want to
make use of the presence! of the Prime
Minister and place the facts before the House.

Coming back to what Mr. Dit. <i Ghosh
.".nd Mr. Gurudas Das Gupta arei pleading,
that ts, for socio-economic reforms, there is one
thing' more added to it. I would like to know
whether the Janata Government also would
contd out of that. The basic caste system in the
country, which divides the Hindus of wind) 'he
Scheduled Castes aho are a part of which T am
also a part, which does not evsa admit him
within the Chatur Varnas. but makes him p
Panchama. h the main reason for the prevailing
situation. That ts the mak reason. So, will the
National Front Government come out with any
action plaa for the cornotete eradication and
tot?l removal of tMs caste system in the
country?
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THE DEPUTY CHAIRMAN: Now, what
are your questions on this?

SHRI1 H. HANUMANTHAPPA:
Now, straight on to the Fatehpur incident,
Madam.

What is the date of ihe reiport of the
District Magistrate? You have said that the
Distict Magistrate has reported it. What is the
date? Who took Shri Dhanraj to the hospital?
What is the name' of the nursing home and
what is the name of the doctor? When did the
police come to know of the incident? Why
could not the dying declaration be recordeld?
Who paid the amount of two thousand rupees
and to whom? You have not mentioned
anything at all here.

A gore wqay faav W ) frawy o,
#57 femr w17 &% femr ?

What is the date of registering the case under
section 302? When was the FIR filed? On what
date did the Police Superintendent visit the spot
? Are the accused persons in jail or in judicial
custody? Your statement says that they are in
judicial custody. Is the trial over? Have they
been sentenced and sent to jail? Or, are they in
judicial custody? A sum of ten thousand rupees
has been paid: by whom and to whom? The
Press (report says that Kachchi Devi has not
been allowed to receive the benefit. You have
been saying that you have paid all this. To
whom have you paid all this ? Who has
received this money and the four bighas of land
the sums of fifteen thousand and twenty
thousand rupees? When was jt paid, by whom
and to whom? Who has received this money?

Again I go back to Mrs. Sarla Mahe-shwari.
It is a matter of luck for anyone to be killed in
the Prime Minister's constituency becaiuse ihe
family of the deceased gets forty-five thousand
rupees and four bighas of land. Will this apply
in the case of all the atrocities on the Scheduled
Castes and the Scheduled Tribes people and
will this be! given to the families of the
deceased because of atrocities in other places
also?
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THE DEPUTY CHAIRMAN. Now,
Dr, Thulasi Reddy. T wifl request afl the
Members—there are eight  Members
more— to be extremely brief.

DR. NARREDDY THULASI REDDY
{Andhra Pradesh): Madam, e¢ach and
every Member of the House, irrespective
of the par'y to which he or she belongs,
is wortied about the atrocities on the
Scheduled Castes.

M-dam the all-India statistics show
that during the period from 1981 o 1986,
as many os 1,15055 crimes against the
Schedifed Castes and the Scheduled
Tribes were registeyed. In the Congress
(T) ruled State of Andhra Pradesh itself,
in many laces like Pudivendls, Badai-
gadda Atmakur, Nagari Batakamma
Kunta efc, atrocities wete committed,
These atrocities are growing not only in
Fatehpur, ‘™t also in  other places in
India. In tuis connection, I would like (o
seek certain clarifications.

Firstly. there s lack of awaretess of
the existing laws like the Protection of
Civil Rights Act, 1955 and the SC|ST
Act. 1980, What steps are you going o
take regarding this?

Secondly, there is hesitation on the
part of the Scheduled Castes and the
Schelduleg Tribe peaple to approach the
police statfons. There is reluctance on the
patt of the police to register even crave
crimes. There are  delayed  visits by

investigating officers to the scene of |

crimes. There are delays in filing charge-
sheets. How are you going to solve ail
these problems ?

Thirdly, the Statz Governments have:
been advisd to set up Special Courts as
per the provisions of section 15(a) of
the Protection of Civil Rights Act. How
neny States have set up those Special
Courts end what actior are you going 10
take apainst those States which have not
set up such Courts?

Fourthly, police stations should be set up
in atrocity-prone area: exclusively io re-
gister cases of crimes against the Sche-
dnled Castes. T would like to know how
many States have such police statioms

Fifthly, Special Scheduled Caste Ca'ls
should be sct up at the level of the DIG.
Bow many States have such Cells?

[14MAY 1990 ]

Minister 334

Sixthly, the SC|ST Act, 1989, says that
the State Governments should appoint
Special Prosecutors for taking up these
cases. It also says that payment of aavel-
ling and daily allowances to victims as
well as o the witnesses should be made.
1 would like to know how many Siafes
are implementing these provisions.

Lastly, 1 folly assoziate myself with
Mr. Hanumanthappa because I also fee!
that the caste system as well ag the reli-
gion-based  system should be removed,
Only natiopality should be there and 10-
thing else. I would like to  gef replies
from the Migister to these guestions and
also know whether they are going to do
anything in this direction or not.

THE DEPUTY CHAJIRMAN:
Mr, Vishviit P. Singh.

SHRI VISHVJIT P. SINGH: Madam,
having known the Prime Minister for
many years, becaus he was a colleague
of ours, I would like to believe that there
i no hand either of his or of anybody
else connected with him in thig ’.nciden_:_
1 would like to believe this statemsnt ‘0
its entirety. T would like to believe the
explanations given to us by the honourable
Prime Minister before he left and by the
Minister of Labour and Welfare. But 1
find myself unable to do so, I find that my
conscience does not allow me to keep qaiet
becayse the staement conceals ceriaim
thitigs, T will explain it just now. “The state-
meiit  cotickals what happeiiéd  to
the brother of Dhanrai: # conceals what
happened to Kachichi Devi, wife of S
Dtarn‘ki:itauﬂcea!stheremnwnyﬂri
Dhiitirsj ‘was Barht alive; it concéals Why
thé Wng declateticn wes ot talein it
conoiifls e dmte of reslstration of the
ca&e;ﬁoﬁ&&a"sthedmdfthﬁsko!
the Supsrifvendean of Police to the
spot; and it otonccdls—it wAS fnally
revéifed by tie Prime  Mmister—the
date on which Prime Mihlister came
to know dbout it. It conceals the date on
which the Chief Minister gave the moeney.
It concenls the date on which the direction
whs given. H conceals the dato on wihich
the 20,000 was granted from the Prime
Minister’s Relif Pund. The only thing
it does not conceal is that the incident took
place on the 5th April and that the state-
metit hay come oh % ‘téh Way.

Mow,
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It does not conceal that. And that speaks
volumes. And I will tell you what else it
conceals. I charge the Minister to answer me on
all these. The action taken by the Superintendent
of Police under Section 82 and Section 33 which
is the section where you declare or proclaim an
offender, where you declare somebody an
absconder, and under Section 82 you declare an
absconder warned by the police in a criminal
case -and ask him to present himself on the spot
or at a particular spot and under Section 83 you
take possession of his property or his assets,
movable or immovable. And I charge that this
was done solely with the purpose cf not
arresting these individuals, of giving them the
favour of having gone to the court and
surrendering themselves to judicial custody so
that they do not have to face police remand
where they can be questioned and where the real
truth cou'.d come out. I charge the Minister with
that. I would like to know ; Is this true or is this
not true ? I was not impressed when the Prime
Muister got up and irtarted talking about land re-
forms, wlhen the entire ruling Coalition Front or
Munch—I do not know what it is called;
whatever it is—tried to obfuscate the focus of
the discussion and tried to take ii off course to
what are the causes of these incidents ? We are
discussing a specific incident. It would have
been wiser and it would have mad, more sense if
they h«d taken the discussion to that. To say we
were discussing the atrockie% no. Why'?
Because we were discussing atrocities in the
constituency of the Prime Minister and I would
have been much happier if the Prime Minister
had denied while he was here, before going
away from thi; House, that Arjun Singh, Raju
Singh and Gulab Singh, these three individuals
from Sato Dharampu, village, had anything to
do with the Janata Da!, with the political
campaign of the Prime Minister when he was
elected, if he had denied that they were his
polling agents either in their houses or in any of
their buildings, the offices of the Janata Dal or
Of the Prime Minister I would have liked the
Prime Minister denying that, I would
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have liked the Prime Minister denying an
allegation which has been published in all the
newspapers, that one of his close le-latives was
staying during the election campaign in the
house of those three individuals, Arjun Singh,
Raju Singh and Gulab Singh. Unfortunately the
Prime Minister did not deny this and thought it
fit to discuss land reforms. It is that which
brings this doubt into my mind. 1 would like to
know from the honourable Minister because the
honourable Prime Minister has gone away—he
has not waited till the end of the debate though
he had said he would give a reply—what tne
answers are to these questions. The statement,
my friend, Mr. Mahajan, said, is screaming with
silence on those issues which are not dealt with
in it. T want a specific answer to a)l these
questions irom the honourable Minister—about
the dates, about thg proclamation unde, Section
il and Section 83 by the Superintendent of
Police. Obviously he had to go to tha court to
do it. I would like to know why that was done,
because the Prim, Mhrs-ter directed on the 10th
that they should be arrested and the
proclamation was issued before that. I would
like to know why that was done. And is it a fact
that Aese people who were arrested were never
in police custody? They surrenderd tnem-selves
to the court and since then they have been in
judicial custody. I would also like to know from
the honourable Minister whether these three
individuals themselves or any of their
properties were involved in the election
campaign of ihe Prime Minister. Were they
involved n tne election campaign of the Prime
Minister or in th, election campaign of the
Janata Dal?

I would like to know specific answers to
these specific questions. Thank you.

SHRI RAJ MOHAN GANDHI (Uttar
Pradesh): Madarn Deputy Chairman, this dis-
MSiion has been extremely valuable, but I
cannot help feeling that we have not fully ap-
preciated what happened: A man, an Indian, a
bi other of all of us, Dhanraj, because he
does not do
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something that some people want him
to do—Kkerosene is poured over him,
he is set on fre, he rushes, he
screams, he longs for g bed in g hos-
pital, he cannot get it immediately.
finally he is tak:a semewhere else.
and then he dies.

Madam Deputy Chairman, lhis is
not a {ragedy of an individual, It is
not a shame of one part of our coun-
try or of one commtty oOr oaste
which has now been menlioney once
or twice in this debate, or cf a Siafe.
It is a shame of the whole nation
Another aspect, I feel thai has not
quite soaked into us, is thal Llhese
two men, Raju Singh and Gulab
Singh, did someibing horrible, and wv

-all want them to get ihe treatment
they deserve, but they fop sre our
brothers. (Time Bell rings). I will
finish in a minate or two. ¥ merely
want to say this that we do nol
take note of this readiness {oday in
so many of us, in s0 many parts «f
India, to kill. Qur anger leads us
quickly to the readiress to kill. And
it is not confinad to one communify.
It is in the whole country.

I would like {0 jnin in the various
questions askeq such as why a d¥-
ing declaration was not taken, I
would like to join in seeking on as-
surance that speedy prosecution weil
take place, But I would also like fo
Join in asking not only the Minister
but all of 1s whether we are pre-
pared now to work for g social con-
science all over the country so that
this rapidly growing climate of vio-
lence which ends in murders, can he
combated.

Thank you. Madam.

Ty i (o RW) ;WA
JeAWTIRT WEIEAT, 5 AT F1 Fogge
# o qer g, ifen srerar wely St a7
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T oy fer senar A Swm ¥
g8 FH I EAAT 3T F FATE AT AL )
THI{zvz Friais w1 A g3 ! ofww
THIEF S &, IR ITAST AW T
2T ¥ 45t frae frar 7 agas wd
Faw o 3@ £ frafe wiraw
q AR FET AT A QW & WKW
g #1: SUTET ATRISIAF ARG T
T FEIE )

Fh aw |

¥ &7 § srie 9, o

AT HT AEY & AE | TR AFFTO S
FTEAT g 1

o BATI WAL A 1 JTAATTRY
wEEgT, AT HAT S F S T f
2 tgw: @ TAIIM ¥ T wEEw
W & sad F% F5 a@ foarg
T § ) WA gaTRdt oY aEA #
e, grfaat IyETRT S99 Aw ( Gar
wegw gar g fF SE gt mv Fagw
H oEET FCATHT MU F i g7 g6
& qarw 98 o faaw & 9 foued
i Fg, fafom 369 =1 am =g,
arfat s, T WIT FY do Fo F
AT F9 T A AW g7 H7 o &
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[Bro mawr~ mzAz =]

At FAaT Wy aﬂ&wgsﬁﬂaﬁvﬁﬂ
gzt 2, feaed g w9 FT R &
ag g oo A 79 AT P
97 AT AT {vwm &7 g o wEw
§ wam wa S w3 (svmem)

& TR fawiw wogw . fauy
frad aar 97 ¥ 7w 3w #ifao

=t e wwt  sdffEdeT gy
q, | HEE 7

To AT WEAT QWrR: WL 1AT {0
SO & gTaAT #7159 I 9% I @
w gt Frasa aﬁmm%m%tcﬁ
g1 R a3 3T gHT W9 3@ qaaA-
oteT STAT AN 7E0 4EW & @Y o,
TISETHLM QBT 51 @1 1, TIe-a977
g 4 AR A7 § 39 95T qifwa
aW G A | AT gET AT )

wgvean, guit A ag ¢ fv fag
TR ¥ AR "l o ® griygt A
TSRO F gAY FT A N
waT qA4 ¥ gaq magfaa s & s
s Wi 4, @ ¥ v wgar g fe
S| an7 Fg faqa & qfawr frar <
| ffva T ot 38 " g9 IHw &
.. {suEam)

SHRI KAMAJL MORARKA,K (g he
seeking clarifications on the state
ment or seeking cianficetions on
clarifications?

o wAUY WY &1 : AEEEY
oY A agt a’fﬂ'égﬂ%a'ana ¥ fw
war g9 ¥ AN ATRHET W AU AT
gt & H AT mWeA AR TU, Y
fe F1E wiaaiirar 1 @ & v wEr e
gaTatl #1330 A gy A femran ?
Fa ot g 93w AT Aie vy o 2w
T WE

wREqt, & o909 {9 60w
g | & ag g aear  frew gy
Srarr FE TE & T@H qgT A™TA
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oY ara ug & fF 9 A arfa wAaa
%’rﬁﬁa?raﬁzrmw%ﬁ?mﬁwaa
A T G § oA g &
QTR FAET HTAW g wr g fE
feay a3 guwr aep gf ? A @l
T &1 3%% formargar 2

JOATTNA © T AW A g AIH
qer 21 WY WY Wi ga oA
g1 a1 95 fifaw | . . (eas)

o HAUY HANG AW :  ATGE
XAl auT g1 Y R ?

YaEATIiE ¢ 6 AT T F WA |

St FHR AR : AAHT AT A
F g 3w E 1

0 WA WEAT @7 © TN qY
FAUEANNIG e GO T A L B
(zmama)

S FAA HITLHT 2 A-AY 43 @rF
fasefl Tor oy w4y | . (ewwEvy)

o FAUT WEAY GW:  ATHT
grawefy agmar, ¥ ag s =@wgar
g fp et g & fop wad 9ge AT
¥ gfzarT F AWt T 7 I9F T qrey
¥ ¥ Y YA A T THoATE oMo
w FUT F fag @vF fear or AR
FIT AT IT AW TAA I 0% WIS
7o I FY AT AT ST WL GF TR
¥ wg fF w2 Y |7 IR
FqT ATOE 47 HIC T 9T AT ?

I WA g Ay SF AqT MR
oMT WY & AT 24 92 ¥ AR I
T 4T A JGFT TATT 41 A} (71 ™7
IR @7 IaFT ﬁfﬁam*mwiﬁ?
£ FqAFI § T AT 7 22-4-90
F1 qEEa ¥ wtvga & faeg wroe-
qF e FRgT T ) wEET, WX
Fiie ardt gaEs NHrugiIBgu i

WYL FEFR ¥ ﬁn’%aaﬁa'{i%l
qg‘:eur frdtr ot &7 Y 9T &1
gfmre gRiT & 9 9 wdeE g
3 \d Y WTARTE wEr S § St
gt ® @7 afgagal U VIS
are Ta Tifed fRgT Tor @ 9ed
AT ATIT Ty I 7
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T IHA AT UF T HT HR AGIH "
AT 9 T HIOM ST 74T 7 IAH
gger T FH IHD 419 FAT, I Y
qiaeTs ¥ mfad & 7 w7 a8
AfY ¥ 5 39 W FT T 95 N
IHEY 9T FT AT HIAT AT 7 T g8
g ®fr g0 7T @ ag v v
FILT 4T {4937 awg T IAFT fa
st fomn T ¢

RS, A% W WIEz §

FdEY

] Q .Ai;g ?ﬁg

4 wﬁfﬁq.mamw
i,

oy i
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~4,3

39 Wa 3
VoI W oFEr oaqy 2 fF oo
¥ A 11—§-90 #T T
¥ mAawdn R o ag frsgw
wmz g f& 5 arfie@ 3 wear S
11 arérg &1 Fid F =TT wTwaay

a3 &

frfmfed W@ fFoe 59 ¥ 4%
mmﬁw*ﬁﬁ?gﬁma:

go on like ihis.
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far ¥ srin fegaom FR ad
fFar war g &t gz womf 2, &Y
21 o wfaw®t & faww gea
FréarE Fvh i |

@Y ¥ AAT FI@ A9TT FEY
zm%mmirmirwh
wﬁa}ﬁwmmgrm
UL &M F Y Hal A f4Er
%wm:raﬁeﬁa?rmaﬁaﬂww

9EA FT WENR WX HIF
U T oy 2t & o@ ¥ aemr
AT SY ¥ ag wwer g § R
TIFTT TH A9G G ®|T FOR
FgH IS AT ®Y B A ST
o sagfer et #r afer §
IeftaT @a 21 AT W A W owE
F¥ aIfa T £ 7 g o

SHRI VISEVSIT P, SINGH. There
have been atrocities and he is con-
gratulating ihe Minisiar, Wonderful

SHRI M, M. JACDB. Madam, how
many more Mempoera are therer If
it is a long list, w. can have it to-
morrow

THE DEPUTY CiIAIRMAN: 1here
are only two Mem aars,

SHRI M. M. JACOB: The Minis-

ter can reply fomorrow,

=it am g ater® : § oanan
£ WP TPAAT R 3ET ZC TAEY
oIS & o oW fT S

st ey wwt ;. WaR AEP T
fery F 7 Wt siRe TR
W ¥ ag Ay vy § (ewEram)

AN have gone,
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SHRE M, M. JACUEB. Members are
here. They have noi gone. lhey are
outside,

SRI DIPEN GHOSH: This is the

sericusness,

st Yge WEIR (I qIW):
arear feedt s mfgan, &
IS A 9w W oS amvr famr 2
¥ 3w % awgF ¥ 0x Fgd H
M e FeAT S )
™y FE TR W O a5
Ao fody v W g ag Tea g o
A 97 7T FAAr AR foed
AT 9T RIS TEW FAT § JT ARAA
qg ARAT SAIRT RIS
I I o O T 1 -
AT AESAgaTdS AT gy Wl 2,
FfeT & ogr ¥ a9 Aga ¥ w9
T T AEAT E, ARF TH FIIA
F g unfaw WwEd ¥ Aare
Few W g I ¥ fawfer ¥
m%mwﬁ@mﬁ%%?
| g B

m%mmfgt{muﬁ?ﬁ
g g f5 wd fame ¥ avg S
arfge = (smaum)

st ga, EAWIAACTT: 16 T ¥

1 ot 7 IF AT

ot frmafoa wvdtfi fag : @ ®:
fe & ae aFe W | (e9AarT)
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St AYEEAE AT qF TR
oA ¢ F oF amar Jifew |
AT WTEAT g0 Wi 1987 A7 e
¥ 70 franiEe 2 A ¥ TF R
TR T F ART YA AR 10
a9 UF 35-40 FWE F A
RAfasr &TF T WA WL W @i
F¢ fraran, @ % wifent Ty,
W 9T YT HiX gy a9 o
w5y o oy &) g "I 9t
gtwwm"rukﬁ'{ﬂ%lww

S99 93 ﬂam ot my Far &
oife fores A 5 uE ) A ATFAT

35979439
‘“’ﬂﬂiﬂé.
5
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g W Agar g ofFoSw oW
A AR U AT wW A F A8 W
Fré FEgTT T & fEwr owar
A W A AW FUT v owaw

%1 o9 bF gaa asw et v g Fr
SR WA FT FATAT 94T R |
afsd ofaq wgft 3fF ag @A &
AE . WAT WA BEAT W@ o Agr
¢ faa a1z, 16 92 arg, dAqrfs A-
faw Faoa T wAEr iF e
T oo mar | AfEe &fay, faafaen
gt & wg g3 TAT AR
d& gfF fregme f5t 61 scfam
aIT, FAA TR &t g o ey
F] FEAE [ OAE | AZHTAR
arg 4% B, dgF & mI Tva ag &
fis gWFT g FEAT Wngd o9
FARRK TI5@ R, freg guassa
qtmmgarﬁahtrtmn'{“raq“m‘f
g FNE TFH FAT & WIT qFW I/
gF1e T g |y oredr wr foar
o famy o & o @ owd WA
FT W AT WA W, 6 WEA H, 919
¥, SO AT 6 A W gy fawwEr
gfF T ag wEr 2w gARadr
e Aag faw fe waw firmgame
w7 fam o & ST e faws
FHAT FEAE X FEA A "=y
yuer O fam wdm, Afwq &
FE 9 WAN AT H U qiq drear
g1g7 3@ 919 ®1 wAw g6 er
AT =T A g7 Haq0T Gy oy
g @A ZWo g | AW WY OFT
fomr smar & ) wfEw w3 7 fagr
g & 9TFr A A gy & oA
IRFT FE AfEg 77 =TT A SE@r
g1 ¥4 wmfgm g s Fag Faw
TrgaT g B gg W1 & '§’$IT%
TR ﬁrf‘mﬁr B HAfA 98T

W 2 SR e & T T Ty
%f&“ra‘ FFI F OO wfaw ZE
arfgd | Nt wA e 9@aE o
agt q¢ gFmETEr Fr AR
¥ 394 garw guar g fF oaw
e Faaw fF 97 e
FHr @ WA FTAE TWEEN
F IEY  wamw Fun fF ST
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wizfwdt o1 @ gE av wd gd
aEI-TgT AT |

sqrqefa: g7 ATIET 410 R

IR 2 A oM AEY #R

This is not the way. You should
be in the Hous2, | am allowing you
now, Next time [ am not gm'g to
allow you. Ang dont make a Yum-
pus in the Honse fcr that,

uFIn #AAT ¥ 137 e -
aF T qT FIEX |

st 2w wadw fag (fere): s
JraaEfT  aFEm, ® AR
AT § ST W qE %y §oarvaw
* 7T famr

HET A F IFET FT AN ARE

9T A% AT § ¥ geAr SiEmW
Faifs Tad agT afl wa w7 4
™2 AR A nwgf‘awgag»
AT wY AT B, FHT F1Aq
FAT W 7 AR I AT H Al

Fqra 43T fRav T g 0 gAfwa §
FAAT MrgAr z 7 TRy AT AR
SRR AT AT w9
. fgedy rer At a
TR USPTI AT o+, . (FHAATA), |
F dusft A Ay aww g cAfer d
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S 3a¥ AR s 24 qREz Al
a8t & W RRT T Ry g wfe
9T A1 Ftfea srearare gu fEd afar
97, fedr Fare 9, fd s o,
AL qg THE F (AEgw) 7
aade # dew wAwE AE mwr%
w #E ua, 9 v wwe 3
oHY WINH St anwf‘w%réfa”r
AR wAAT & 5 osFer e aen
T IEE AW, sEY, TeYE AT
oA % 1 W§ SA9T yerr=rT IAn
gax fav wiv wfzag %m T8,
W 3 A g7 T 5!*‘"%?
g% @m0 faerg TE ﬁﬁ' Fof
wTH AEr AvEAr § i gygfes arﬁr
TARAT  FAAT ﬁ{@rmﬁﬁvfm
yrat faar 2, A4S ¥ qux TEE
frg famr 2 AY s @g §@1 W
FINT A S oA el
Agf & gafag AT aw W o7 AW
#rE (sqautw)

Feawiea : AT A AiF 5N
%:tagﬂﬁafr%r%'s‘tﬁa A1
% WWH@ grr & )
gﬂﬁva‘m’ra‘m Aw g AT E

T v

gfa

%

< ¥ 1 3affw waww

.

wi W Rgen ivg: M ¥ ag
ATAAT AT ﬁ—» IqY g8 TAW
I araa?m & ATEENT W TR

qTER AW TOE CF faerws S
AT gﬁ'tr TR quEry & fow
gigg ¥ ¥F mAtwa T s

wagfas smafy ¥ awt & fv

g oAEr qr T ggl A3 @
GET AR o £ O IR

arfy sqafsa swafa &0 0EES
97 g g1 THAT § %ﬁmwﬁaw
@aﬁrnmg?ﬁwagﬂ T
gt § | w3 oW A Aamw
oq AW @M 7 Fraw I, THH q
EiL
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[ wa sgw fog)
In this regard the
ment will also <esi.

i fasmm qwaiA: o fed
% uizh, fgedt & METaa §

W T wgaa fag : QA ¥ Ay
g zafan & g Tgroav 4

=t TH fTATR UAFN : qWSAT AY
wel fow $7 391 T 9@ 3w afed
qU Tmem & W owm afgy Ao
UHZH qAWH AT JIOW |

sft TR s fag : 3a¥ Aroex
[/F U TREE fom § ) BRI W
agt g ded g, e &
TSI 9% W A1+ TEET v
qaqa g, HNY w1 famr g
The Central Zovarannzat will  also
seek. and extend the fullesi cuwopera-
tion to the State Governments.
1 N @A HAAT  FIT, TAHET AT
T ATHT AT T HiF Fr wAAT §
WY SHY FIMAAT AET Wi Oa-
FT w1 wAAT F W19 AT GMER A
T TAF] AFEAAT 3 H FI4T AFIAr
1 faere FE W, UST gL AF
R E A Ffewd ¥ P oag Sy
o faw @ § oamds &30 AT IHET
HF F2A AT FAT IRAT  HGIIAT AT
qU HEAAT 3 F JA1IHr F0 F)1€ Arar
N7 qugr g O FT OATET §, UG
FATEd 1 AT WL Jrgard F

Wt T faA SiIa . IrEsfa
ar gt wgfaa S, s

. I| W A Aig-
arg o § T I§ I ® AceTHers

i
:
%
ﬂ

GED
g s swE faw wTEr ) s
IR UFEE  (e4qaIT)

Central Govern- |
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o UN Agay twg ¢ wiow Y
N AR & ey FEr §
(=TaarT)

sy Tty fqena qumata @ gEfAg
A wyrfs R o oa Fagar g,
ATAT TFTR FAT E AT AR IHHT

g
g IqAF FAC A AIC
AATATT A1 & Y JAHT TATAT A
5T ST WFAT 2 | STEWNATT ARNETS,
ool gAY wmAE XL (swawE)

Iaewafa : W HIEW ST o
5 9d ) My geTE s a1 § 0am
A8t FEAT ) TEfAT A &3 Fred

st T waay fag : F qurs =@rgar
gl

FoRANTR ¢ AW Gz H EF)
st §fsu sy Srara W Hfae. .
(saam=a) o ag@ T w4, =9
43 STEX | b

ot Tt weewm o AT Fedw
qIFTE TS @ FACH T Aawa
qt F & ?



353 Statement by

ot T fRA@ waAR @ AEAG
qEEI} ¥ G TIAT I FJAFA AN
2\ faar zux g @ #fgdIas
TJIAT AT @AV § AT 54—
90 $I HEAFE 4 &9 T, TAT
fae & wafas & & + 9FLHE
R 34t fad wa 10 IHFT 15
fmz 9T A7 Wit 1 g, 6-4-90 %
g5 1| Toud 91 6—4-90 B HIAC
£ 9T T8 | THo o IN f&7 zavEr-
g ¥ 9 gafaw uFo qto qrgm 7
TEA, 1990 & 11 N 77 & nd ¢
qEA qITAT W 307 F HITA 4,
g, AN F A IAFT 302 F A
fear war fratd & goarfas ot safsq
A qg AT F WiqE AL AT, 34-
faq qma 39§ 3 fHar o7 wH |
7-8 HYq # Fq gfwq ITF; 9TF
# AremAgd &, 4T IR 9FHE TA
¥R A48 g1 gHT F1 7 AR 8
FT FH WD F WA qEAIA H
Jwe FA weAT w1 AW & adf fear
W dfcE FRC D M, AR FAE
TE 11 Qe FT AreRANw fFRar
aY¢ vei o Iasr dq F |9 faar
T HR AFAF I = dw A §
... {wEm) 22-4-00 W WS
qX HATAT K T fEar agr, .
(suqarrt) SIgE A% GRILAIAY A F1,
TF g Jordl g fawEdtg  qrarena
At F o st dre ¢ & {5 ag AoeAEr
M § 1 qF A FIAr A AFT
Fg WA A &, 7 WA gy
302 ¥ Hafig WEIET qT[ AT FT
qF § ) AT FAIE F oG
gt @ 14-1-85 1 Y fag M
/T 302 HTU ¥ #Haiy ow fwey
wq dfex w1 g ¥ mieaw H
14-1-85 ®THHT NTF FT IHE
@ dag ¥ wEfaa ax fvar sqaeg,
TR ¥ 12-2~86 FT ATAIT FTAq-
A A YA gh A 1 TEY S
ey ¥ wfte ¥ w207 5§ qAg
g AT 9T 9 1+ /AT 9 g
feag frdt ifafesa TET #1793
o, &% w0 Wk gEer W oW
AT § T NI FAH q%3 § fHar
UL WAL FTUITT ¥ 75T 7047
207 RS—12,
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g1 9a+T T §r agal ¢, . (SwAdw)
g% Azt atd g afar a@r Fifa-
aq wRe ¢, .. (wawi) fasi
Fr AU gf if q-ag J@.5 na W
A Tgal feal #, .. (I@EEW) WA
dFeR  F AMwa¥h A i1 ag W
f6¢ §OTT 93 Qwal § | WA xR
N AN AUTEHET 990 € 1wl
gac M faar Fif T ww R 3
fagr & 1 AW fadidr gm o wgl 49
g & wawr &t ot fude «ifan fa:
g% Tt fear § 1 sa¥ ats WA
T amar .. (3@auq) qHT
AT T &R A @V ¢ afeq =wTHA
a7 % . rE Are. At ¥ w3 ¥ e
#4708 § 38 TH.9/7. AT, H 1§
21§ T 00 FNA & sUW @
“5-4-90 E( W uq fgsraq qF q1d)
fardi o aT3i9332 T ginl 9TaT
¥ 197 guat Afq 50, | (Ew.A)

ot Fereasita quatatta Ty : 3.9f5a
¥ g § | 4F A6 Am- aganar
TR IgE wEA ¥ g § A
IH AT A TWE WA FCR
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i farashia fag gedichia fag)

g g e F R §
WA AT S T ST astwg%ﬁn
fie. =y faave, | (earaurw) :

THE DEPUTY CHAIRMAN: Whatever he is
reading, he aas a right to read. If you have any
objection, you may raise it after he finishes. I '
would not hKe you tc interrupt the Minister
while h<? i? reading, because the House wants
to know what is going on. So, l«t hirn read -
whatever he is reading. You "in speak 'ifter-
wards. I request you to please take your seat.

SHRI VISHVIJIT P. SINGH: Willyou
allow -jue to speak afterwards?

THE DEPUTY CHAIRMAN: Let
him speak .Irst, Then, let us see what

.is going on.. Yo" asked for the HR.

He is reading it. Let him finish it at least.
at least.

T oft gEgHRIA ST ¢ ST ar
;’m“f T far & oAl T w
'
stawm foers oewe o wEE
ﬁmrrg-—

“aT wegd wEew, AT
AT, 91T, FIT § fadem ¥ m wdf

Wi w1 <@t aar § o A
T owmE wTow § wa ¥ @
S F gyt g Fro4ar)

L WA B F0E AR AT U
T R wmf FomEa § 0F
gR. AR #Ag fam fF @
A FT faT @ A §W A
M oarf gy F owom 9 AU
R F A wwg A e
N FA F Ty & F WL
A oagr & oWl gfiar & @y
el &), ¥ qR g€ ad

o
=L
-

#Y wi§ F qEr W@ ¥ WAl
femr 1 se% g ¥u W
or TAT | WK FO4, §i1d
IX T AR qWE & gﬁt'fﬂﬁ
W T q ?ﬁ"ﬁrrizs'r

CER O B T mafaz%m
W oW WA F @ Y A
¥ fye® wax # 5w it 9,
WTIAT g AT WY AT &
T[AET N W FATH W AT A
I T4T )

A4

g qZH0 &7 FY Fur AT AR
wif  #f ag F agT ¥ Fw
d 2gr 1 gw WA T AT ®L
¥y aveE ¥ FrEir 1 R oWrd
¥ gy 97 g 5 o AR
TR 9T ¥ AT FH I
ax QA ¥ faw wx am
W wr A ¥ fagy &0
AT FL W T

A

§ wsay  wrE  ®r 9 H o#rg
grgy A faF & For wrd #1
9T Q¥ Bl FT guA1 a9 & A9
oAt g v

¥ ot gamar g & ¥ a2

IEE FErt, | (WANW)

SHRI VISHVIIT P. SINGH: Madam, this is
very important. The post-mortem report says
there was no alcohol. The Minis-r knows that
this is a false FIR whi?h has been registered at
the insla-Jt-t? of the police, which had beaten
the man who had gone there to register a
proper FIR. Ram Khilavan had given a
statement against this and said th,at he was
forced to put bur thumb impression. All the
newspapers in the country have written about
this. And the Minister today stands up here
and talks like this. 1 et me assure you, you
may try to suppress the truth, but the truth wid
not be suppressed. The people wiH demand
justice from you. (interruptions).
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Hdt O wwem fag s U%o s favafus qedifen fag . &
wéoMTe ¥ oundE  TAE A gq w § f5oomRw § fv 9
§ fo femd gar oY 2+ (magm) %‘@rtﬁm}mmrmu‘gﬁgﬁ

g%g,ﬁ?%ﬁtﬁné 1

o TR fewts QUESI  JIEWI-
ot o, @ ar fedr awd e o AgE W IR
(Wram) ®T dar wEHr, & owAvoRY

: SHRI GURUDAS DAS GUPTA.. Madam, I
AT E. ... (qwE@)

am on a point of order. If this wild statatwnt is
allowed to.be made in the House. then, J

ERE 0 B o 1 Fﬂ"&" S 1) suppose this House being tb* elders' House will
¥ omsr steare f{iET $T 5@ lose its credibility. The Member must
g f& mo fgﬂ.ﬁ' 7 Hfxy | §d substantiate that there has been a directive from
N 1 ware % a-,‘ﬁ_a_ P the. tGO\;lerilmen';dtl}.ll'zlttcasets‘tshould got dbf
¥ | &= registered. I would like to put it on record an

T ey L T 2l urge upon yo, tc ensure that tlsis wild statement
ey | is deleted; otherwise he must substantiate.

SHRI SUBRAVTAVIAN SWAMY: Let
LR m THE Kar o there be a Parliamentary Committee to go into
q7iT L T4 7 this.
SHRI GURUDAS DAS GUPTA
THE REPUTY CHAIRMAN: I do Madarn, this cannot be allowed.
not need your help. Let himw, answer.
Then you can ask. I don'y want infer- SHRI VISHV.IT P, SINGH; Ga ahead and
ruptions, move a motion against me. The Chairman is
there to protect yob. No problem.
Mt fawtw qaaw oo st wm fEmm qrAEW: J9-

WA et St ¥ ow avrfr wgveat, (sawr)
™ W - IR &g o9t fr oag

ey o fred W wEl B Iqawret® . Har o, oF fae
wex feolt wemd owh ¥ 7 g dfem #x ¥ W oww AW
B o gnEF wwE £ 1980 ¥ 7ot §, T WY sk wqd fear

A owAgET ST & e gw

3 ﬁ'ﬂ' 3= TR T 1 w

e 3w T W}, ag 13,878 :; T a‘qr: HITE aﬁsénw
¥ Htr 1090 F 3045-1990 Q] ¥, 7 faww veammd w3
feafr & wwfaw  1.556 wAgiaa % ug T g fr wNER W TEw
sratfr & fawms W wweR oW @ ow E wmb % W g
¥, A 1989 ﬁs,sss%zﬁt 57 avW % alfs & €7 R 8 )
. WA ¥ A § 25-4- ity w§ @i X THEY WO oW
1990 #1 frafa % warfew 103 di zefay ww ¥ o omg
g: ! m =t H@r Eﬁ' *‘Iﬁ ﬁl‘
. R Many Members would nct have had

st faver 3wd : A g a‘g’f ) an opportunity to participate in it oF
Ju w foilr e, ﬂ'ﬁﬂ"\'ﬂ' ey sesk clarificatit:s. Now I woenld re-
Ll quest the non- Mambet notf 4o mdks

ot vn fastrg gt . K faw
fefe wr % F0 1989 H oY
5w agfa wtf | (anecw)
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any allegations. TFhe Minister is try-
ing to explain everything, It you
are nof satisfial, theve are many
other ways v justify op not to justi-
fy his statemen:. Bul if you make
any allegation, you have to sulstan-
tiate it anq that is what Mr, (aru-
das Das Gupta has said and that is
the rule of law. If you think that
the Minister hi#s made any wrong
statement, then, there are many ways
to bring him {o book. So I reguest
you 10 please have patience,
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¢ owragE JE &, SAST wa @
gear & Afe  fAow mowT &
w3 9§ WY qrE W g W
71 Ry I |ET 15 TWEL &

T dr ZW 30 IS B ATE
frr = A, T W WA

AGTE OIE AHETL F IA AAA
¥ awa foa @ £ 9 qAS AT
sarx faslt @, & wd wfvefor
wT T g Hw ow fF oaga @l
dis gET & eI § wm o«
w & 40 §w a% sEiwd W
Fwx & | ww wAa £ 1 gefay
g P Aw W 8 fw owm o=
a9 & # AE & widr g

# T @ AW ¥ fw

g, W6 U  HIE 7 g g
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g dfex  gwdr fafed s i @
A frad wr g F oA W |

uF for ¥ Ag afew faas oo
g R W Foyaw iy saq
FTH CF ST F1& F A0 FET
& g odwd W aq g

I & Iow feauior sfeas
g — At i B gaAd gEr
T g9mE TRAT ALY ¢ gW SEE
wifvefen w¢ <@ £ wfEa o
sy gl 3 owgr £ fAgw A
ALY g AAT  FE TAW K
falg & fqar & a3 & sy
3T F far  qadrAr GE@@ g
A WA IEA  A14q I A DY
oA, ag # gafay wga § wWiw
afE ga W w3 F ATER 99y
A ogw W gas Afcea qd T
Uy | g7 N Fzx fF oqgF W
LH FL g9 Iq T fFAT FIA,
At ag R W IF FEH AT

A A, W FEA FAL T
I AR amar a1 & ogw
AW w gIAfgeer @ @ #
WA a3 af F@r a1 WA ug dse
F 91 fF gasy WAZIT FT "FAT
9 A 3y & fwar gy wE
afgd faan 5 3w & frdy oY
] F magfem Wy, s &
AT JEH  WMT /AT F;Y WA
7GR ey &@ & TIWY
IAfs wEew,  afz 5§ edea
€ @ & warr wgw f& ogmd
F faw H gwr wAld weer
wgE war S fyg f44 7, wgen-
oz, fa&% ¥ A &) S gear
-3Tr-ﬁ Ffewdy 3, af 931 W
WA @ OwEd R oA 1988 F
TR g SNg AN ¥ 18 freg
I F AT oA GA N FiA F
T R mew g 17§T§mm
& Ty | wEx odd g3 W
g7 AN ¥ amy Hax ATE aife-
2 ¥, 1977 ¥ gfEw wegfer #
FaHN T e A’
TER ¥ Fg faar 5 gg uwam
FEEEE §, qfaq § F A Ta g
2 fosgm & s fRa ¥ faw

H
;
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YT wd § 11 gEegE
B ATHT FRUT FT
™ 1 7-7-1989 W AR

%:’4’

7 owT @ wft qefear & W
TFAHR AT 1 10-9-89 T AR
77,  ®IE@IX H 5 WeYRe FRE
F AR #T Ecmsﬁrmﬁmﬁi‘
at+ 98593 o § 1 wfe 39 W
Fah 1988 ¥ wier gary agr fagre
¥ 69 wIAes T Iy gwrgd  HIL

1989 ¥ 56 #3qes
FET HY Far gf 3w faarax

afs o 2T a‘tsrﬁr 1988 &

magfea fe & 570 X 1989
¥ 479 dgqET e F AWl
g | Fa1 gaa fod gw

A far A %7 awmoged fay
faar ®@ &  wawasa @ {7

IqAAIgRy  wgear, zalwy AR
g7 {5 fAfras & & GAER o
qEAT 9 g 1 Haggl @ WEE
F frsgr ® ¥ HsTuedwz @
FQAT JfEA 1 I@ F ASAT T
w4 aft wwr A wofgd, afE
@5 wAqa Ig w4 § % FIEE
H OF TR0 AR Hr«?r FzAE
9T qzf o] fazrr HT 1 P TET
sz & A @ § Hag wms qife-
¥z w2z  aFy & adar qrizal A
W W W & A e ¥
qIT  WE A R LA o
A5y 5 g W@ ¥ ATITE FIE
T AT g dar, rsmr gt
far 2, dEmE FeE ¥ W A

A Mx WA dar @AW
Fgapadl FI O wT F WA E F
feay  @tq Wy R §7 wdEm,

TEM FW g7 gAY 3, ofaw @

AR ¥ W@ AT AR AT
@ § 3 wwogdr g faw
@ #r "zAr ufex gd @ wIgYT
# six fag g & dww R
T L (sUmea) Sz mErAr Y
5 ardE w1 v P g 7 arfa
FOFFT SR @ o Wi
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[ T fagry arasa} -

adg #F g5 F@ R, 11@&
 Fw swr A & (3wFEw)

At faeafas odifaa g - T

&

#ft favafaa gxdfifaa Fag : s
T Farsy Fr gfae fore ¥ <«
TR w7

2 Tin faeny atawy - faeafye
& av 1985 ¥ 302

SHRI VISHVJIIT P. S8INGH:- 1 am
asking a spec.fic question, ....Urter-
ruptions) adun, I seck your
protection. . . (fnterruptions)

Ivanmia O i A
g W g !
(Interruprionsy .. Just a second,..(In-
terruptions),., I heard what you Thave

said, . . (Inrerruptionsy,, ,

oY Tw famiq magw o oft, g
Id  wRAY Fo1 .. (sAFIW) . ..

Jeaamia : &7 qwET g A
WG FE ! ITW ARAT FY [ F
T @ T, gfee s
w@r T, fwre T fea
IaY W& JrET g3} fam

[RAJYA SABHA]
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afl war it amw @ ¥ fF a7
fafrm sy 3 sl SEF
g WA BT oWQT AW TA
a1, I¥ F W a1 q@| ¥ I
F ®E A FWL IZ AT MT T
W OWAT W ) Iy A wEAT
arg @ § O I ATy ¥ A
9 @ & zax e w1 A8 o
@ E! o

SHRI VISAVIIT P S1NGH.
Madam, about pnli~: custody  and
police remand yo, are not familiar
with the procedures in the lower
courts. [ have deait with them &ll
my life and et me teli you . .{In-
terrupiions). ...

THE DEPUTY CHAIRMAN: {
really do not krow Lecause 1 have
never commitled gny (rime to go to
any court. 3¢ i have not done any-
thing, ..... (Interruptionsy.. . .

SHRI VISHVIIT P, SINGH: 1 haw
only committed the crime of hearing the
Minister telling vs absolute untruths. That
iz my crime..(Inferruptions)...

SHRI N, E. BALARAM (Kerala) Let
Us have a decent detate (Interruptions),

SHR!I DIPEN GHOSH- You showid
not hold the House to  ransom. ..
{interruptionsy,.. Every time you can not
be rising and asking questions. . ({nterrup-
tions) . . i

=it $o aw ulky : Few, uF fafae
A f@za w g sfifedr o Y,
¥ ur fafie ¥ &0 aww o

14

”iij?
A 8
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R FE S ¥ dfywaw 14 P &
w7 IuRT oftglm way e
FEAT & 1 A A AW T oy
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SHRI DIPEN GHOSH: Why are you
wasting  time on this?,. . (Interrup-
tionc). .

SHRI VISHVIIT P. SINGH: He has t
~urrendered to the court. L want tp know |
whether he is in judicial custedy or in
police castody. . (Faterruptions) . . l

SHRI DIPEN GHOSH: This is not the
procedure of the Rajva Sabha. It is not
a1 place for cross-examination.. . (Interr-
tonsy. .Members have the right to seek ]
clarifications and they have been allowed |
to ask clarifications. Now the Minister
is replying the Membzrs mast listen to
him. If it does not satisfy him there are
other ways of discussing the issues. ;

SHRI VISHVNAT P. SINGH- What
ute the other ways?

SHRI DIPEN GHOSH: Throngh
Calling Attention or Short Duration
Thi; is not a place for examination and
cross-examination.

Y vy faate  qurA -

[ 14 MAY 1990 ]

Minister

| HfET Ao-T0T T TEHE 9T,
g % amenr g fF sfwa ad
2 (R ag e W g %
Fgr & arm wFM TR TEREY
gt & ... (s@3gym). ..

g

ot favwiag qeiifaa fag  **
SHR1 DIPEN GHOSH: He cannot
sny that. . (Enferruprions) . |

THE DEPUTY CHAIRMAN. k will
not go on record. It is unparliamentary
ang T will not allow it. Now, there are
other Members who are to seek clarifica-
tions and the House has a right to know.
Yes, Mr, Minister

ot Un fasia qraaly - AW
faaa ye Jomu, § wifww w¢ W@
§ 5 oras s ¥, TFUF TR
%, fam fedw § auw &5 Izavew
wH qaen frur 5 o@g ¥ I®

&

SHRI VISHVIIT P, SINGH: [ am
saying something very reasonable. I asked
5 specific Question to which I did mot get
5 reply. That i3 why [-was upset; 1 was
not wpsey over anything else,




367 Statement by [RAJYA SABHA] Minister 368

THE DEPUTY CHAIRMAN: You
calfed him something and I have not
allowed that word to go on record since
it is unp:cliamemtary, Even in your
excitement and anger and anguish, use
parliamentary werds, Now, let him
reply it js going to be seven o'clock |
and since 4 o'clock we have becn dis-
cussing this.

SHRI VISHVIIT P, SINGH: 1 apolo-
gise to you for using an unparliamentary |
word. T was upset because I did not get
a reply to my specific question.

SHRI DIPEN GHOSH: Fcr heaven's

sake, please keep quiet for some time, ..
{Interruptions) . .

'SHRI VISHVJIT P. SINGH. You

want me fo remain silent? Al right. |

#ft Uiy faeim qfagta w3 K
AMY wWE FEU fF AW 0F T
dgw ? fF mmawr wwr ;r 37

At favafan quitfsm fag 0 dT
yoT agq e ... (31FwwA)

SHRI VISHVIIT P, SINGH: I would
like to know whether these two accused
persons, since their arrest on the 11th, if
I am not wrong.

SHRI ISH DUTT YADAV. They were
not agrested.

SHRI VISHVIIT p. SINGH: All right,
Since they have surrendersd, have they
teen under police remand even for one
hour? This is my question,

ot Tiw fawrg  qtagta - Su-
gumafa AEIEAT, It @ TRIN FEY,
o dt s 1 el
1, fom far 9= Ao faar
sreagader o fean, gz WY aw

# 302 ¥ qFI0 F ATIT wAAT
AT FT AXC P AT A AT
ag AT 9 q(gT AT [q AT FAr

qR §7

SqawTafa wEledr, s gardy
qeal wpEad st ad ¥ oo gn
gATaen o, 3% uF arfud 3
dagadiw ufear & wAray Y Jear
ar fF Sgr @ I A gEAd @
IEHY AU IfAT KATAT A,
Wt # guwwar § f& o fidwa ws
uifedg uae, 3, 99 W oaw A
waear § 1 A fafma w0 & 3g
"y & fm 9zl +E ot s a7 wewrae
2, @ ded warfEr g, o fefesw
afaezs g, S qgodle 3, IEF FAT
fafraa w1 & swraRdr AT wfge
faa?r f& & @tg « "Saml
wagfea 7 1 & avaqr g e
g} wEZ F AEAT § AT A

agy
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FEAA A &, 4R A i wiea-
e SWiRdT F Wi 981 Wik faua
faasT oF Twar fAere @ S @)

-

qOF gATd g, gH IT 9T 4 fA4¥
faix W & fag Jue § afew
I faAr § @A wOAE FA %
fow o &vie § 1 w4z gw wWEA
Ag<yil A fevarE kAT Angd g
AR W 92T F G984 W A GAYR
Y ﬂ‘aarrrg“r, a2 A & f&ar Gt
I # afqal & 30z, wygfa sfa-
AAARE, FANT A1 F FIT T FEL
i T ag F A+H AT HATACT &,

E I qﬁi TaAT &, ATHT IAFT
T § am W ey fAg A
At gng g, FEagl FE T FWH
FAT |

T KF WA FH  TF qATH
F1 T @ 7T )

SHRI H. HANUMANTHAPPA: I
asked whethei this compensation rate will apply
to any death that will occur, of Rs. 45,000 and
four bighas of land, which has been given to the
family of the deceased. Will this rate of
compensation be applied to all those deaths on
account of atrocities'? Secondly, the Minister
said that he was a criminal and he was on bail
and lie has committed the guilt. Will ihe
Ministry or the police examine this aspect also
as to whether this criminal has been used by
some! vested interests in committing this crime?

SHRIMATI MARGARET ALVA
(Karnataka); There is just one point which has
not come out. I do not want to interfere at this
stage. In all the cases of atrocities it is the
women who become the targets of most of
these atrocities. You want to get even with a
men or his wife or his daughter or you attack
the women in the family. The question gets
very much tied up with the problems of
atrocities on women. And now that the Minister
is also in charge of the Department of Women,
whether we agree with it or not, I would ask the
Minister if he is also looking into the specific
request we have been repeatedly making of
having more women police in these

207 RS—13.
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vulnerable places where these atrocities on
women get tied up with weaker sections so that
a certain amount of protection is given to
women who become the prime targets of attack
in all these incidents.

-,HR1 SUBRAMANIAN SWAMY: i .id
eithei the Prime Minister or the Minister v\sit
the house of Dhanraj aftei ihis incident?

£t v famic vowaw
ngEr, q SWm wE § daen
ﬁafra“rxawavnmw’?
™ A 45 g Y, =W AT o
qTfEY AT « F oAg A0 T, 99w
#et st A M v ® mEmar g
fe AT HwEF N T A T A AN
g g S, .. (Raww) § =@
aqa g8 f5 fagd amAra weal
o wafitiedeT @@ & e A feaw
weq 9gi wg 7§ fer wga
T ¢ P oagt dv oW e ¥
qAT A oA T O L (Faaw)

wa’tw ¥ §3T @ ST 4wy
& qwmm%a’tq*
awﬁf‘m%vr—r R DA (1
arfgar 7 O gqer 2, SER o9y
4 gt & F Wﬁ‘lﬁmf& FLHIT
TH AMAA FHEA AT A 1 famior
A A @ AT A e
aff foifer at ad g afs
AT qrEATEd W RerId g F
A AAER ATOAT 1 FTET S|[OS
e faur g fie afgaral v sias
3 ofew gerr ¥ qfm aw § 6K
o It 9x Frgma few s,
qg faure aga sdeha §, AOEAA

5 wigr F ot sgfaa fa-smenfa
£ :«m Gl aﬁxwg‘?a‘tmmv
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[ @i Fma vaq)

El
=
Al
.a%
I
:

W AN A A | @1 T
aERl ¥ W AwE w0 afe o
T g gz fafem ava fF
g waey & afs e W g
gt @ o saw fay feest wfa
g o R FR ¥ wA oAk gl
ft A T gt & @Y g9 uwg
AT ¥ AT FH F AR
fiferg =9 3 ga s avdfswr &
WA FT HT I

THE DEPUTY CHAIRMAN: That
matter js over,..{Inlerruptions)

[RAJYA SABHA]

President Shi G. S. 372
T

AE AT W o {

———

RE. ATTACK ON SGPC PRESIDENT,
SHRI G. 8. TOHRA

Al geay fag gamm (Ga)
. TR S49%F 58 &
Sof¥z qeaen fag dgw ¥ e
TN T AR” AEE FowET g,
&ifer wis g A W AR
wAT IAF AT AT N4 AT T
i gifged o afas & s difom
& W@ sar oA 99 § ) 9N a9
W T ¥ 3w oww ?, aga
s § fF & 16-'7 ;W o
frafy mm yEgE FEET &
Wz o w ® § Ak Nk fom
#reT §
Iqawreiw . T 9 g e
frfreas % mieamizr ohad 33 ¥
AT gEk WA ot ¥ awme v oA
TR WA YT G At G A
A F© W gred F WX TAN
T BRI
The House is adjourned till 11 o'clock
tomornow.
The House then  adjourned
at fifty-seven minutes past six
of the clock till cleven of the

clock on  Tuesday, the 15th
May, 1990,
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